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Consent 
status

Date of 
Expiry

Consent 
status

Date of 
Expiry

1
M.S. Stone Screening Plant, Majri Gujran, PO: 
Sarsa Nangal, Roopnagar 

Rupnagar Rupnagar G 05.12.2028 G 05.12.2028

2
J.M. Enterprises, Village Sarsa Nangal, 
Roopnagar

Rupnagar Rupnagar G 30.06.2030 G 30.06.2030

3 Shera Screening Plant, Manguwal, Roopnagar Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

4
Jagrati Stone Crusher (Old Name:-Chhabra 
Enterprises), Village Sarsa Nangal, Roopnagar

Rupnagar Rupnagar G 30.09.2029 G 30.09.2029

5

Shiva Stone Crusher (Old Name:- Shiva Stone 
Crusher Gram Udyog Samiti), Kakrala, 
Bharatgarh, Roopnagar 

Rupnagar Rupnagar G 12.09.2030 G 12.09.2030

6
Sukhmani Engineers Stone Crusher, 
Bharatgarh, Roopnagar 

Rupnagar Rupnagar G 28.06.2030 G 28.06.2030

7
Narindera Stone Crusher, Village Allowal, 
Roopnagar 

Rupnagar Rupnagar G 30.09.2029 G 30.09.2029

8
Jai Mata Stone Crusher, VPO Bharatgarh, 
Roopnagar

Rupnagar Rupnagar G 30.04.2029 G 30.04.2029

9
Shri Ram Stone Crusher, Village Nangran, 
Rupnagar

Rupnagar 
Sri Anandpur 

Sahib
G 28.02.2026 G 28.02.2026

10
Maan Stone Crusher and Screening Plant, 
Manguwal, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

11

Shivalik Stone Crusher (Old Name: Shivalik 
Stone Crusher Gram Udyog Samiti), Panjehra 
Road, VPO Bharatgarh, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

12
Bola Screening Plant, Majri Gujjran, P.O Sarsa 
Nangal, Roopnagar 

Rupnagar Rupnagar G 14.06.2030 G 14.06.2030

13
Guru Nanak Stone Crusher, Village Bharatgarh, 
Roopnagar 

Rupnagar Rupnagar G 30.04.2029 G 30.04.2029

14
Saini Screening & Washing Plant, Village Diwari, 
Ropar

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

15
Hargobind stone crusher and Screening Plant,  
Diwari, P.O. Sarsa Nangal, Tehsil & . Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

16
A.K Stone Crusher & Screening Plant, Barhi 
Jhakhian, Tehsil & . Roopnagar

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

17
Akal Stone Crusher, Village Sarsa Nangal, 
Roopnagar 

Rupnagar Rupnagar G 30.09.2029 G 30.09.2029

18
Dhamrait Screning & crushing plant, Village 
Diwari, PO Sarsa Nangal, Ropar

Rupnagar Rupnagar G 27.06.2028 G 27.06.2028

19
Charanjit Singh & Brothers (Stone Crushing 
Unit), Village Diwari, Roopnagar 

Rupnagar Rupnagar G 18.06.2029 G 18.06.2029

20
Bath Stone Crushing & Screning Plant, Village 
Sarsa Nangal, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

21
J & H Screening & Crushing Unit, Village Sarsa 
Nangal, Roopnagar 

Rupnagar Rupnagar G 30.06.2026 G 30.06.2026

22
Grafcon Infrastruscture Stone Crusher & 
Screening Plant, Bindrakh, Tehsil & . Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

23
Jai Ambay Stone Crusher, Bharatgarh, Tehsil & 
. Roopnagar 

Rupnagar Rupnagar G 30.06.2026 G 30.06.2026

24
Ranjit Screening & Crushing Plant, Diwari, 
Roopnagar

Rupnagar Rupnagar G 17.03.2028 G 17.03.2028

Air Act, 1981

Annexure - A
List of total number of Stone Crushers in the area of District Rupnagar

S. N. Name and Address of industry District Tehsil
Water Act, 1974
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25
Fateh Screening Plant, Village Bindrakh, 
Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

26 Rattan Stone Crusher, Manguwal, Roopnagar Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

27 Dhillon Screeners, Village Diwari, Roopnagar Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

28
Akal Sahaye Stone Crushing Plant,  Village 
Diwari, Roopnagar

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

29
Baba Amarnath Screening Plant, Village 
Sultanpur (Near Bindrakh), Roopnagar

Rupnagar Rupnagar G 11.02.2026 G 11.02.2026

30
Bhaddal Screening Plant, Village Bhaddal, 
Roopnagar 

Rupnagar Rupnagar G 30.09.2026 G 30.09.2026

31
Dhan Dhan Baba Amarnath Screening Plant, 
Village Bindrakh, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

32
MRC Screening Plant, Kakron, Tehsil & . 
Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

33
Jai Mata Naina Devi Screening Plant, Village 
Sarsa Nangal, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

34
Sahib Screening Plant, Village Manguwal, PO: 
Sarsa Nangal, Roopnagar 

Rupnagar Rupnagar G 30.09.2029 G 30.09.2029

35
Shri krishna Screning Plant, Village Bindrakh, 
Roopnagar 

Rupnagar Rupnagar G 01.10.2030 G 01.10.2030

36
Satvir Screening Plant, Village Sarsa Nangal, 
Roopnagar

Rupnagar Rupnagar G 16.09.2028 G 16.09.2028

37
J & K Screening Plant, Village Diwari, PO Sarsa 
Nangal, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

38
Bath Screening Plant, Village Majri Gujjran, 
Roopnagar 

Rupnagar Rupnagar G 09.11.2028 G 09.11.2028

39
Punjab Screening Plant, Village Saho Majra, PO 
Ghanauli, Ropar

Rupnagar Rupnagar G 27.06.2028 G 27.06.2027

40
Amit Kumar & Company, Village Bindrakh, 
Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

41
Chandigarh Screening Plant, Village Bindrakh, 
Roopnagar 

Rupnagar Rupnagar G 03.07.2028 G 03.07.2028

42
Captain Stone Crushing & Screening Plant, 
Village Diwari, P.O Sarsa Nangal, Roopnagar

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

43
Super Stone Crusher, Village Allowal, P.O. Sarsa 
Nangal, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

44
Bhalla stone Crusher, Village Bharatgarh, 
Roopnagar 

Rupnagar Rupnagar G 26.06.2029 G 26.06.2029

45
Chaudhary Stone Crusher, Village Kakrala, 
Ropar

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

46
Bansal Stone Crusher, Village Himmatpur, PO 
Bharatgarh, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

47
Saini Stone Crusher, Panjhera Road, Village 
Bharatgarh, Roopnagar 

Rupnagar Rupnagar G 30.09.2030 G 30.09.2030

48 Gilco Stone Crusher, Village Allowal, Roopnagar Rupnagar Rupnagar G 30.06.2030 G 30.06.2030

49
Punjab Stone Crusher, Village Bharatgarh, 
Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

50
Gillz Stone Crusher, Village Bharatgarh, 
Roopnagar 

Rupnagar Rupnagar G 30.09.2027 G 30.09.2027

51
Ludhiana Crushing Company, Village Bara Pind, 
PO Bharatgarh, Roopnagar 

Rupnagar Rupnagar G 26.04.2030 G 26.04.2030 

52
Baba Stone Crusher, Village Manguwal, P.O. 
Sarsa Nangal, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

53

Shri Guru Nanak Dev Stone Crusher & 
Screening Plant, Santokhgarh, Tehsil & . 
Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028
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54
Jagdambe Stone Crusher & Screening Plant, 
Village Diwari, Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

55

Friends Stone Crusher And Screening Plant, 
Village Mehandpur, Tehsil Nangal, District 
Rupnagar,
Nangal,Rupnagar-140114

Rupnagar Rupnagar G 31.12.2029 G 31.12.2029

56
Aman Screening Plant,  Village Algran, Tesil 
Nangal, District Rupnagar

Rupnagar Nangal G 30.09.2026 G 30.09.2026

57
Mukesh Kumar & Company, Village Bindrakh, 
Roopnagar 

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

58
Shakti Stone Crusher, Village Barapind, PO 
Bharatgarh, Ropar

Rupnagar Rupnagar G 24.04.2030 G 24.04.2030

59
Guru Kirpa Screening Plant, Village Balamgarh, 
Ropar

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

60
Doctor Stone Crusher, Village Chhoti Jhakhian 
(Gadley), Ropar

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

61
Khalsa Stone Crusher & Screening Plant, Village 
Diwari, Ropar

Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

62 Akhand Stone Crusher, Village Diwari, Ropar Rupnagar Rupnagar G 22.04.2030 G 22.04.2030 

63
Sant Stone Crusher, Village Bara Pind, PO 
Bharatgarh, Ropar

Rupnagar Rupnagar G 28.06.2030 G 28.06.2030

64
Akash Screening Plant, Village Bhawani Khurd, 
Roopnagar

Rupnagar Rupnagar G 22.09.2029 G 22.09.2029

65

M/s Bhaddal Stone Crusher,  Village Bhaddal, 
 Tehsil & Distt. Rupnagar Rupnagar Rupnagar G 30.09.2028 G 30.09.2028

66

M/s Amrinder Singh Screening Plant, 
 Village – Bhadal, 
 Tehsil & Distt. Rupnagar 

Rupnagar Rupnagar G 30.09.2027 G 30.09.2027

67
A.K Minerals, Village Agampur, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2028 G 30.09.2028

68

M/s KL Enterprises
Village Algran, Nangal, Rupnagar ( Old Name- 
Akash Infrastructure,
Village Algran, Nangal, Distt. Rupnagar)

Rupnagar 
Sri Anandpur 

Sahib
G 31.03.2028 G 31.03.2028

69
Baba Gurdita ji Screening Plant, Village Baihara, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2032 G 30.09.2032

70
Bhakra Stone Crusher & Contractor, Village 
Khera Kalmot, Nangran, Nangal

Rupnagar Nangal G 14.03.2029 G 14.03.2029

71
Bharat Stone Crusher, Village Plata, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2030 G 30.09.2030

72
Bhinder stone crusher, Village Ailgran, Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 08.09.2028 G 08.09.2028

73
Bhullar Stone crusher, Village Ailgran, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 31.03.2026 G 31.03.2026

74
Chandigarh Stone crusher, Village Saplma, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2027 G 30.09.2027

75

Chardi Kla Stone Crusher & screening Plant, 
Village Plata, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 24.07.2027 G 24.07.2027
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76
Chardi Kla Stone Crusher, Village Swara,  Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 11.01.2029 G 11.01.2029

77
Dashmesh Stone Crusher, Village Ailgran, Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 27.12.2027 G 27.12.2027

78
Dashmesh stone crusher, Village Khera Kalmot, 
Ropar

Rupnagar 
Sri Anandpur 

Sahib
G 12.11.2029 G 12.11.2029

79
GK Lakshmi Ganpati Minerals, Village Agampur, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2028 G 30.09.2028

80
G.N stone & screening plant, Village Spalwan, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 15.09.2027 G 15.09.2027

81
G.R Stone Crusher, Village Saidpur, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 27.06.2029 G 27.06.2029

82
G.S. screening Plant, Village Nangran, tehsil 
Nangal, Ropar

Rupnagar Nangal G 31.10.2028 G 31.10.2028

83

GS and Brothers Stone Screening Plant, VPO 
Chandpur Bella, Kotla power house, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2026 G 30.09.2026

84
GAD Stone Crushing & Screening Plant, Village 
Nangran, Nangal

Rupnagar Nangal G 13.12.2029 G 13.12.2029

85

Gobindgarh Stone Crushers (P) Ltd., Village 
Ailgran, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 26.02.2030 G 26.02.2030

86

Golden aggregates (Screening Plant), Village 
Saidpur, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 04.09.2027 G 04.09.2027

87
Guru Kirpa Stone Crusher, Village Khera 
Kalmot, . Ropar

Rupnagar Nangal G 30.09.2026 G 30.09.2026

88
Guru Nanak Stone Crusher, Village Bhallan, 
Nangal, Ropar

Rupnagar Nangal G 14.07.2028 G 14.07.2028

89
Guru Nanak Stone crusher, Village Agampur, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 28.12.2028 G 28.12.2028

90
Guru Stone Crusher, Village Agampur, Sri 
Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 23.01.2029 G 23.01.2029

91
Guru Stone Crusher, Village Khera Kalmot, 
Nangran, Nangal

Rupnagar Nangal G 03.12.2029 G 03.12.2029

92
Hargobind Stone Crushing Company, Village 
Agampur, Sri Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2028 G 30.09.2028

93

Hemkunt Stone crusher  screening plant, Village 
Plata, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 08.09.2030 G 08.09.2030

94

I Cone Crusher, Village Saidpur, Tehsil 
Anandpur Sahib, Ditt. Ropar, Hadbast No. 376, 
Anandpur Sahib,Rupnagar

Rupnagar 
Sri Anandpur 

Sahib
G 08.02.2029 G 08.02.2029

95

I P Stone Crusher (Formerly J P Enterprises) 
VILLAGE ALGRAN, TEHSIL ANANDPUR SAHIB, 
DISTT. ROPAR

Rupnagar 
Sri Anandpur 

Sahib
G 19.06.2029 G 19.06.2029

96

J.S. Screening Plant, Village Ailgran, P.O 
Bhallan, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 28.07.2030 G 28.07.2030

97
J.T.R. Stone Crusher & Screening Plant, Village 
Agampur, Sri Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 20.11.2028 G 20.11.2028

98
Kahlon Screening Plant, Village Plata, Anandpur 
Sahib, Ropar

Rupnagar 
Sri Anandpur 

Sahib
G 26.10.2028 G 26.10.2028
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99
Kissan Stone Crusher, Village Nangran, Tehsil 
Nangal, Ropar

Rupnagar Nangal G 10.12.2028 G 10.12.2028

100
Kuber Stone crusher, Village Bhallan, Tehsil 
Nangal, . Ropar

Rupnagar Nangal G 31.10.2028 G 02.10.2026

101
Ludhiana Stone Crusher & Screening Plant, 
Village Ailgran, Sri Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 12.09.2029 G 12.09.2029

102
M.G Stone Crusher, Village Agampur, Sri 
Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2027 G 30.09.2027

103
M.S Minerals, Village Agampur, Sri Anandpur 
Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 30.10.2028 G 30.10.2028

104
Mahavir Stone Crusher, Village Khera Kalmot, 
Nangran, Nangal, Ropar

Rupnagar Nangal G 30.09.2027 G 30.09.2027

105
Mangat Stone Crushing Co., Village Dhadhi, Sri 
Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 16.12.2028 G 16.12.2028+

106
Metro Crushers & Screeners Pvt. Ltd, Village 
Agampur, Sri Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 25.12.2028 G 25.12.2028

107
Neelam Stone Crusher, Village Mehandpur, 
Tehsil Nangal

Rupnagar Nangal G 20.09.2027 G 20.09.2027

108
Neelkanth Traders, Village Ailgran, Sri 
Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 26.09.2027 G 26.09.2027

109
New Hargobind Stone Crusher, Village Saidpur, 
Ropar

Rupnagar 
Sri Anandpur 

Sahib
G 20.11.2030 G 20.11.2030

110
New Malwa Stone Crusher, Village Saidpur, 
Tehsil Anandpur Sahib, . Ropar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2026 G 30.09.2026

111
New Satluj Stone crusher Unit-2, VPO Nangran, 
Nangal

Rupnagar Nangal G 01.11.2028 G 15.11.2028

112
Panchkula Stone Crusher, Village Agampur, Sri 
Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2030 G 30.09.2030

113
Pankaj Stone Crusher, Village Plata, Tehsil 
Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 20.12.2028 G 20.12.2028

114
Prithvee Stone Crusher, Village Spalwan, 
Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 31.03.2026 G 31.03.2026

115
R.s Stone Crusher, Vill Nangran (khera Kalmot), 
Anandpur Sahib,Rupnagar

Rupnagar Nangal G 01.10.2029 G 01.10.2029

116
Rama Aggregates & Screeners, Village Agampur, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2028 G 30.09.2028

117
Rana Stone Crusher, Village Chandpur, Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 26.09.2030 G 26.09.2030

118 Rana Stone Crusher, VPO Bhangal, . Ropar Rupnagar Nangal G 21.05.2029 G 21.05.2029

119
Ropar Crushing & screening plant, Village 
Bhallan, Nangal

Rupnagar Nangal G 23.12.2028 G 23.12.2028

120
Royal Stones Crusher, Village Agampur, Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 04.10.2029 G 04.10.2029

121

Ruhani Screening & Crushing Plant, Village 
Ailgran, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 21.01.2029 G 21.01.2029

122

Sagun Stone Crusher & Washing Plant, Village 
Saidpur, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 22.11.2028 G 22.11.2028

123
Sai Laddi Shah Screening Plant, Village Saidpur, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 19.10.2029 G 19.10.2029

124
Sai Stone Crusher, Village Swara, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 31.03.2026 G 31.03.2026
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125
Samrat Enterprises, Village Agampur, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 04.10.2027 G 04.10.2027

126

Sanghera Stone Crusher & Screening Plant, 
Village Swara, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 26.09.2029 G 26.09.2029

127
Saptarishi Stone Crusher, Village Agampur, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2028 G 30.09.2028

128
Saptarishi Stone Crusher, Village Nangran, 
Nangal

Rupnagar Nangal G 30.09.2028 G 30.09.2028

129

Sat Sahib Stone crusher & Screening Plant, 
Village Haripur, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 31.03.2026 G 31.03.2026

130
Satguru Stone Crusher (P) Ltd, Village Agampur, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 10.08.2029 G 10.08.2029

131
Satguru Stone crusher, Village Nangran, Tehsil 
Nangal

Rupnagar Nangal G 02.11.2028 G 02.11.2028

132
Satkartar Stone Crusher, Village Raipur Sahni, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 03.11.2028 G 03.11.2028

133

Seigneur Stone Crusher & Washing Plant, 
Village Agampur, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2026 G 30.09.2026

134

Shakti Stone Crusher & Screening Plant, Village 
Dher & Mahain, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2028 G 30.09.2028

135
Shivalik screening plant, Village Ailgran, Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 12.07.2028 G 12.07.2028

136
Shivalik Stone crusher, Village Nargran Kalmot, 
Tehsil Nangal, Ropar

Rupnagar Nangal G 24.10.2028 G 24.10.2028

137
Shri Ganesh Stone Crusher, Village Agampur, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 25.11.2028 G 28.11.2028

138

M/s Shri Krishana & Co Unit 2, Vill Kalyanpur 
(Near Lohand Khad), Anandpur Sahib, 
Rupnagar.

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2029 G 30.09.2029

139
Siddhi Vanayak Stone Crusher, Village Ailgran, 
Tehsil Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2029 G 30.09.2029

140
SNM Corporation, Village Agampur, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 28.09.2029 G 28.09.2029

141
Star Stone Crusher, Village Agampur, Sri 
Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2027 G 30.09.2027

142
Supreme Enterprises, Village Agampur, Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 29.09.2027 G 29.09.2027

143
Thind Screening Plant, Village Baihara, Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 25.09.2027 G 25.09.2027

144
U.V Stone Crusher, Village Agampur, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2027 G 30.09.2027

145
V.S. Associates, Village Dher, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2029 G 30.09.2029
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146

Walia Stone Crusher & Screening Plant, Village 
Bainhara, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 13.09.2030 G 13.09.2030

147

Yogi Stone Crusher & Screening Plant, Village 
Bhallan, Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 05.09.2030 G 05.09.2030

148
Babaji Stone Crusher, Village Nangran, Tehsil 
Nangal, . Ropar

Rupnagar Nangal G 24.11.2028 G 24.11.2028

149
Motia Stone crusher, Village Agampur, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 09.11.2028 G 09.11.2028

150
Onkar Stone Crusher, Village Nangran, Tehsil 
Nangal, District Rupnagar

Rupnagar Nangal G 08.01.2031 G 08.01.2031

151

Chandpur Screening & Crushing Plant, Village 
Chandpur Bela, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 03.09.2029 G 03.09.2029

152
Malwa Screening Plant, Village Ailgran, Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 02.12.2029 G 02.12.2029

153
Shivalik Screening Unit, Village Ailgran, Tehsil 
Sri Anandpur Sahib, Distt. Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 31.05.2026 G 31.05.2026

154
Saini Stone crusher & Screening Plant, Village 
Chandpur, Sri Anandpur Sahib, Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 15.12.2028 G 15.12.2028

155
Akal Sahai Stone Crusher & Screening Plant, 
Village Algran, Sri Anandpur Sahib, Roopnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2029 G 30.09.2030

156
Saidpur Stone Crusher and screening Plant, 
VPO Saidpur, Sri Anandpur Sahib

Rupnagar 
Sri Anandpur 

Sahib
G 18.10.2026 G 18.10.2026

157
New Chandigarh Stone Crusher, Village 
Saidpur, Anandpur Sahib,

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2032 G 30.09.2032

158
Baihara Stone Crusher & Screening Plant, Vpo. 
Baihara, Tehsil - Anandpur Sahib, Distt. Ropar 

Rupnagar 
Sri Anandpur 

Sahib
G 08.09.2030 G 08.09.2030

159
M & M Stone Crusher, Village Saidpur Hadbast 
No. 376, Anandpur Sahib,Rupnagar

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2027 G 30.09.2027

160
Malwa Screening & Stone Crushers, Village- 
Bhallan, Tehsil- Nangal, Distt.- Roopnagar.

Rupnagar 
Sri Anandpur 

Sahib
G 30.09.2028 G 30.09.2028

161

M/s Inder Stone Crusher (M/s Ekam Exim 
Private Limited) , Vill. Algran, Tehisl - Nangal, 
Distt. Ropar, Anandpur Sahib,Rupnagar

Rupnagar 
Sri Anandpur 

Sahib
G 02.12.2029 G 02.12.2029

162

New Kahlon Stone Crusher, Village Harsa Bela, 
Post Office Khamera, Tehsil Anandpur Sahib 
District Rupnagar

Rupnagar 
Sri Anandpur 

Sahib
G 11.12.2028 G 11.12.2028

163

SHREE GURU TEG BAHADUR KHALSA 
CRUSHER, VILLAGE & P.O. KULPUR, TEHSIL 
BALACHAUR, DISTT. SHAHEED BHAGAT 
SINGH NAGAR.

S.B.S Nagar Balachaur G 30.09.2026 G 30.09.2026

164

SIDHI VINAYAK STONE CRUSHER & 
SCREENER, VILL. CHANDPUR RURKI, TEHISL 
BALACHAUR, DISTT. SHAHEED BHAGAT 
SINGH NAGAR

S.B.S Nagar Balachaur G 27.10.2028 G 27.10.2028

165

Guru Mehar Stone Crusher, VILLAGE SAWARA, 
THEIL ANANDPUR SAHIB, DISTT. ROPARHB no. 
275

Rupnagar 
Sri Anandpur 

Sahib
G 30.092028 G 30.09.2028
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166
Fateh Stone Cruhser, VILLAGE SAWARA, 
TEHSIL ANANDPUR SAHIB, DISTT. ROPAR

Rupnagar 
Sri Anandpur 

Sahib
G 02.09.2034 G 02.09.2034

167
Dhamrait Stone Crusher, Village Manguwal 
Tehsil and District Rupnagar

Rupnagar Rupnagar G 24.09.2030 G 24.09.2030

168

Apar Kirpa Stone Crusher and Screening Plant, 
Village Bhallan, Tehsil Nangal, District 
Rupnagar

Rupnagar Nangal G 30.09.2028 G 30.09.2028

169

Jatana Crushing Co.,
Village Sarsa Nangal, Tehsiil & Distt. Ropar, 
Roopnagar,Rupnagar-140114

Rupnagar Rupnagar G 30.09.2029 G 30.09.2029

170

M/s Bright Stone Crusher and Screening Plant, 
Village Bainhara, PO Thana, Sub Tehsil Nurpur 
Bedi

Rupnagar Rupnagar G 15.10.2027 G 15.10.2027

171
Zimidar Screening Plant, Village Bindrakh, 
Rupnagar

Rupnagar Rupnagar G 30.09.2026 G 30.09.2026
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Sr no. Name of the industry

1
M/s GAD Stone Crushing & Screening Plant, Village 

Nangran, Nangal

2
M/s Kuber Stone crusher, Village Bhallan, Tehsil Nangal, 

. Ropar

3
M/s Babaji Stone Crusher, Village Nangran, Tehsil 

Nangal, . Ropar

4
M/s Onkar Stone Crusher, Village Nangran, Tehsil 

Nangal, District Rupnagar

5
M/s Samrat Enterprises, Village Agampur, Tehsil Sri 

Anandpur Sahib, Distt. Roopnagar

6
M/s Seigneur Stone Crusher & Washing Plant, Village 
Agampur, Tehsil Sri Anandpur Sahib, Distt. Roopnagar

7
M/s Shah Stone Crusher, Village Agampur, Tehsil Sri 

Anandpur Sahib, Distt. Roopnagar

8
M/s Shri Ganesh Stone Crusher, Village Agampur, Tehsil 

Sri Anandpur Sahib, Distt. Roopnagar

9
M/s U.V Stone Crusher, Village Agampur, Tehsil Sri 

Anandpur Sahib, Distt. Roopnagar

10
M/s Motia Stone crusher, Village Agampur, Tehsil Sri 

Anandpur Sahib, Distt. Roopnagar

11
M/s Baba Gurdita ji Screening Plant, Village Baihara, 

Tehsil Sri Anandpur Sahib, Distt. Roopnagar

12
M/s Jai Ambey Stone Crusher, Panjera Road, VPO 

Bharatgarh, Tehsil & Distt. Roopnagar

13
M/s G.N stone & screening plant, Village Spalwan, Tehsil 

Sri Anandpur Sahib, Distt. Roopnagar

14
M/s Hemkunt Stone crusher  screening plant, Village 
Plata, Tehsil Sri Anandpur Sahib, Distt. Roopnagar

15
M/s I Cone Crusher, Village Saidpur, Tehsil Anandpur 

Sahib, Ditt. Ropar, Hadbast No. 376, Anandpur 
Sahib,Rupnagar

16
M/s Pankaj Stone Crusher, Village Plata, Tehsil 

Anandpur Sahib

List of stone crsushers visited by the Officers of the Board
Annexure - B
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17
M/s Vishal Stone Crushing, VPO Plata, Tehsil Sri 

Anandpur Sahib, Distt. Roopnagar

18
M/s Malwa Screening & Stone Crushers, Village- 

Bhallan, Tehsil- Nangal, Distt.- Roopnagar.

19
M/s Fateh Stone Cruhser, VILLAGE SAWARA, TEHSIL 

ANANDPUR SAHIB, DISTT. ROPAR

20
M/s Hargobind stone crusher and Screening Plant,  

Diwari, P.O. Sarsa Nangal, Tehsil & . Roopnagar 

21
M/s Charanjit Singh & Brothers (Stone Crushing Unit), 

Village Diwari, Roopnagar 

22
M/s Dashmesh Stone Crusher, Diwari, PO: Sarsa Nangal, 

Tehsil & . Roopnagar
23 M/s Ladhi Stone Crusher, Diwari, Roopnagar 

24
M/s Ranjit Screening & Crushing Plant, Diwari, 

Roopnagar
25 M/s Dhillon Screeners, Village Diwari, Roopnagar 

26
M/s Captain Stone Crushing & Screening Plant, Village 

Diwari, P.O Sarsa Nangal, Roopnagar

27
M/s Jagdambe Stone Crusher & Screening Plant, Village 

Diwari, Roopnagar 

28
M/s Akal Sahai Stone Screening Plant, Village Diwari, 

Ropar

29
M/s Saini Screening & Wasing Plant, Village Diwari, 

Ropar

30
M/s J.M. Enterprises, Village Sarsa Nangal, Teh. & Distt. 

 Ropar.Stone Crusher
31 M/s Shera Screening Plant, Manguwal, Roopnagar

32
M/s Maan Stone Crusher and Screening Plant, 

Manguwal, Roopnagar

33
M/s Dhamrait Screning & crushing plant, Village Diwari, 

PO Sarsa Nangal, Ropar

34
M/s Baba Stone Crusher, Village Manguwal, P.O. Sarsa 

Nangal, Roopnagar
35 M/s Rattan Stone Crusher, Manguwal, Roopnagar

36
M/s Guru Nanak Stone Crusher, Village Bhartagarh, 

Tehsil and Distt. Rupnagar

37
M/s Jai Mata Stone Crusher, VPO Bharatgarh, 

Roopnagar

38
M/s Singh Stone Crushing Industry, Kharota, PO: 

Bharatgarh, Roopnagar 

39
M/s Bansal Enterprises  (Old name: Sekhon Stone 

crusher ), Kharota, PO Bharatgarh, Roopnagar 

40
M/s Dhan Baba Gurditta Ji Screening Plant, Himatpur, 

P.O. Bharatgarh, Tehsil & . Roopnagar 
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41
M/s Bhalla stone Crusher, Village Bharatgarh, 

Roopnagar 

42
M/s Bansal Stone Crusher, Village Himmatpur, PO 

Bharatgarh, Roopnagar 

43
M/s Saini Stone Crusher, Panjhera Road, Village 

Bharatgarh, Roopnagar 

44
M/s Punjab Stone Crusher, Village Bharatgarh, 

Roopnagar 

45
M/s Bharatgarh Stone Crusher, Village Kharota, P.O. 

Bharatgarh, Roopnagar 

46 M/s Gillz Stone Crusher, Village Bharatgarh, Roopnagar 

47
M/s Dhillon Stone Crusher, Village Kharota, PO 

Bharatgarh, Ropar

48
M/s Chaudhary trading co., Village Plata, Tehsil Sri 

Anandpur Sahib, Distt. Roopnagar

49
M/s G.R Stone Crusher, Village Saidpur, Tehsil Sri 

Anandpur Sahib, Distt. Roopnagar

50
M/s Golden aggregates (Screening Plant), Village Saidpur, 

Tehsil Sri Anandpur Sahib, Distt. Roopnagar

51
M/s New Hargobind Stone Crusher, Village Saidpur, 

Ropar

52
M/s New Malwa Stone Crusher, Village Saidpur, Tehsil 

Anandpur Sahib, . Ropar

53
M/s Baba Amarnath Screening Plant, Village Sultanpur 

(Near Bindrakh), Roopnagar

54
M/s Dhan Dhan Baba Amarnath Screening Plant, Village 

Bindrakh, Roopnagar 

55
M/s Amit Kumar & Company, Village Bindrakh, 

Roopnagar 

56
M/s Zimidar Screening Plant, Village Bindrakh, 

Rupnagar

57
M/s Bhaddal Screening Plant, Village Bhaddal, 

Roopnagar 

58
M/s DLS Screening Plant  (Old Name Satluj Screening 

Plant), Village Bhaddal, Roopnagar 

59
M/s Punjab Screening Plant, Village Saho Majra, PO 

Ghanauli, Ropar

60
M/s Amar Jyoti Engineers & Builders (P) Ltd., Village 

Thali, PO: Ghanauli, Roopnagar 

61
M/s Khalsa Stone Crusher & Screening Plant, Village 

Diwari, Ropar
62 M/s Akhand Stone Crusher, Village Diwari, Ropar
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63 M/s Walia Screening Plant, Village Allowal, Roopnagar 

64 M/s Gilco Stone Crusher, Village Allowal, Roopnagar

65 M/s Aman Screening Plant, Village Allowal, Ropar

66
M/s Super Stone Crusher, Village Allowal, P.O. Sarsa 

Nangal, Roopnagar 

67
M/s G.s. and Bothers Stone Screening Plant, VPO  

Chandpur Bella, Kotla Power house, Tehsil Sri Anandpur 
Sahib, Distt. Rupnagar

68
M/s Saini Stone Crusher & Screening Plant, Village 

Chandpur, Distt. Rupnagar

69
M/s Chandigarh Stone Crusher, Village Saplma, Tehsil 

Sri Anandpur Sahib, Distt. Rupnagar

70
M/s G.S. Screening Plant, Village Nangran, Tehsil 

Nangal, Distt. Rupnagar

71
M/s Guru Nanak Stone Crusher, Village Bhallan, Tehsil 

Nangal, Distt. Rupnagar

72
M/s J & H Washing Plant (Old Name M/s Paramjit Singh 

Screening Plant, Village Nangal Abiana, Tehsil Sri 
Anandpur Sahib, Distt. Rupnagar

73
M/s Naina Stone Crusher, Village Kheri, Tehsil Sri 

Anandpur Sahib, Distt. Rupnagar

74
M/s Satguru Stone Crusher, Village Nangran, Tehsil 

Nangal, Distt. Rupnagar

75
M/s Shivalik Stone Crusher, Village Nangran Kalmot, 

Tehsil Nangal, Distt. Rupnagar

76
M/s Shri Krishna & co. (Unit-1), Village Kalyanpur, Tehsil 

Sri Anandpur Sahib, Distt. Rupnagar

77
M/s Shri Krishna & co. (Unit-2), Village Kalyanpur (Near 

Lohand Khad), Tehsil Sri Anandpur Sahib, Distt. 
Rupnagar

78
M/s Swastic Stone Crusher, Village Nangran, Distt. 

Rupnagar

79
M/s Sanghera Stone Crusher & Screening Plant, Village 

Swara, Tehsil Sri Anandpur Sahib, Distt. Rupnagar

80
M/s Shiv Shakti Screening Plant, Village Swara, Tehsil 

Sri Anandpur Sahib, Distt. Rupnagar

81
M/s Super Stone  Screening & Crushing Plant, Village 

Swara, Tehsil Sri Anandpur Sahib, Distt. Rupnagar
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82
 M/s Shakti Stone Crusher & Screening  Plant, Village 

Dher & Mahain, Tehsil Sri Anandpur Sahib, Distt. 
Rupnagar

83
M/s  V.S. Associates , Village Dher, Tehsil Sri Anandpur 

Sahib, Distt. Rupnagar

84
 M/s Walia Stone Crusher & Screening  Plant, Village 
Bainhara, Tehsil Sri Anandpur Sahib, Distt. Rupnagar

85
M/s  Sadhu Stone Crusher, Village Dhadi, Tehsil Sri 

Anandpur Sahib, Distt. Rupnagar

86
M/s Guru Mehar Stone Crusher, Village Swara, Tehsil Sri 

Anandpur Sahib, Distt. Rupnagar

87
M/s A.K Minerals, Village Agampur, Tehsil Sri Anandpur 

Sahib, Distt. Roopnagar

88
M/s GK Lakshmi Ganpati Minerals, Village Agampur, 

Tehsil Sri Anandpur Sahib, Distt. Roopnagar

89
M/s Guru Nanak Stone crusher, Village Agampur, Tehsil 

Sri Anandpur Sahib, Distt. Roopnagar

90
M/s J.T.R. Stone Crusher & Screening Plant, Village 

Agampur, Sri Anandpur Sahib

91 M/s M.S Minerals, Village Agampur, Sri Anandpur Sahib

92
M/s Rama Aggregates & Screeners, Village Agampur, 

Tehsil Sri Anandpur Sahib, Distt. Roopnagar

93
M/s Royal Stones Crusher, Village Agampur, Tehsil Sri 

Anandpur Sahib, Distt. Roopnagar

94
M/s Saptarishi Stone Crusher, Village Agampur, Tehsil 

Sri Anandpur Sahib, Distt. Roopnagar

95
M/s Satgur Stone Crusher (P) Ltd, Village Agampur, 

Tehsil Sri Anandpur Sahib, Distt. Roopnagar

96
M/s SNM Corporation, Village Agampur, Tehsil Sri 

Anandpur Sahib, Distt. Roopnagar

97
M/s Ludhiana Stone crusher and screening plant, Village 

Ailgran,Tehsil Nangal

98 M/s Neelkanth traders Village Ailgran Tehsil Nangal

99 M/s Malwa screenig unit, Village ailgran, Tehsil Nangal

100
M/s Prithvee Stone Crusher & Screening Plant, Vill-

Spalwan, Tehsil Anandpur Sahib, Rupnagar
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101
M/s Sai Stone Crusher Village Swara, Tehsil Anandpur 

Sahib, Distt. Ropar

102
M/s Sat Sahib Stone Crusher & Screening Plant, Village 

Haripur Tehsil Anandpur Sahib, Rupnagar.

103
M/s Shivalik Screening Unit V.P.O. Algran Tehsil Nangal, 

Anandpur Sahib, Rupnagar.

104
M/s Shri Ram Stone Crusher Village Nangran, Nangal, 

Rupnagar

105
M/s Bhullar Stone Crusher Village Ailgran, Nangal, 

Anandpur Sahib, Rupnagar. 

106
M/s Shiva Stone Crusher (formerly - M/s Shiva Stone 

Crusher Gram Udyog Samiti), Nalagarh Road, 
Bharatgarh, Tehsil & Distt. Roopnagar
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Sr no. Name of the industry
1 M/s Ladhi Stone Crusher, Diwari, Roopnagar 

2
M/s Singh Stone Crushing Industry, Kharota, PO: 

Bharatgarh, Roopnagar 

3
M/s Bansal Enterprises  (Old name: Sekhon Stone 

crusher ), Kharota, PO Bharatgarh, Roopnagar 

4
M/s Dhan Baba Gurditta Ji Screening Plant, 

Himatpur, P.O. Bharatgarh, Tehsil & . Roopnagar 

5
M/s Bansal Stone Crusher, Village Himmatpur, 

PO Bharatgarh, Roopnagar 

6
M/s Bharatgarh Stone Crusher, Village Kharota, 

P.O. Bharatgarh, Roopnagar 

7
M/s Dhillon Stone Crusher, Village Kharota, PO 

Bharatgarh, Ropar

8
M/s Chaudhary trading co., Village Plata, Tehsil 

Sri Anandpur Sahib, Distt. Roopnagar

9
M/s New Malwa Stone Crusher, Village Saidpur, 

Tehsil Anandpur Sahib, . Ropar

10
M/s DLS Screening Plant  (Old Name Satluj 

Screening Plant), Village Bhaddal, Roopnagar 

11
M/s Amar Jyoti Engineers & Builders (P) Ltd., 

Village Thali, PO: Ghanauli, Roopnagar 

12
M/s Walia Screening Plant, Village Allowal, 

Roopnagar 

13 M/s Aman Screening Plant, Village Allowal, Ropar

14
M/s Guru Nanak Stone Crusher, Village Bhallan, 

Tehsil Nangal, Distt. Rupnagar

15
M/s J & H Washing Plant (Old Name M/s Paramjit 

Singh Screening Plant, Village Nangal Abiana, 
Tehsil Sri Anandpur Sahib, Distt. Rupnagar

16
M/s Naina Stone Crusher, Village Kheri, Tehsil Sri 

Anandpur Sahib, Distt. Rupnagar

17
M/s Satguru Stone Crusher, Village Nangran, 

Tehsil Nangal, Distt. Rupnagar

18
M/s Shri Krishna & co. (Unit-1), Village 

Kalyanpur, Tehsil Sri Anandpur Sahib, Distt. 
Rupnagar

List of stone crsushers found closed
Annexure - C
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19
M/s Shri Krishna & co. (Unit-2), Village Kalyanpur 
(Near Lohand Khad), Tehsil Sri Anandpur Sahib, 

Distt. Rupnagar

20
M/s Swastic Stone Crusher, Village Nangran, 

Distt. Rupnagar

21
M/s Shiv Shakti Screening Plant, Village Swara, 

Tehsil Sri Anandpur Sahib, Distt. Rupnagar

22
M/s Super Stone  Screening & Crushing Plant, 
Village Swara, Tehsil Sri Anandpur Sahib, Distt. 

Rupnagar

23
M/s  Sadhu Stone Crusher, Village Dhadi, Tehsil 

Sri Anandpur Sahib, Distt. Rupnagar
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Sr no. Name of the industry

1
M/s GAD Stone Crushing & Screening 

Plant, Village Nangran, Nangal

2
M/s Kuber Stone crusher, Village Bhallan, 

Tehsil Nangal, . Ropar

3
M/s Babaji Stone Crusher, Village 
Nangran, Tehsil Nangal, . Ropar

4
M/s Samrat Enterprises, Village Agampur, 

Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

5
M/s Seigneur Stone Crusher & Washing 

Plant, Village Agampur, Tehsil Sri 
Anandpur Sahib, Distt. Roopnagar

6
M/s Shah Stone Crusher, Village 

Agampur, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

7
M/s Shri Ganesh Stone Crusher, Village 

Agampur, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

8
M/s U.V Stone Crusher, Village Agampur, 

Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

9
M/s Baba Gurdita ji Screening Plant, 
Village Baihara, Tehsil Sri Anandpur 

Sahib, Distt. Roopnagar

10
M/s Hemkunt Stone crusher  screening 
plant, Village Plata, Tehsil Sri Anandpur 

Sahib, Distt. Roopnagar

11

M/s I Cone Crusher, Village Saidpur, 
Tehsil Anandpur Sahib, Ditt. Ropar, 

Hadbast No. 376, Anandpur 
Sahib,Rupnagar

12
M/s Pankaj Stone Crusher, Village Plata, 

Tehsil Anandpur Sahib

13
M/s Vishal Stone Crushing, VPO Plata, 

Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

14
M/s Malwa Screening & Stone Crushers, 
Village- Bhallan, Tehsil- Nangal, Distt.- 

Roopnagar.

Annexure - D
List of stone crsushers found non-compliant 
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15
M/s Fateh Stone Cruhser, VILLAGE 

SAWARA, TEHSIL ANANDPUR SAHIB, 
DISTT. ROPAR

16
M/s Hargobind stone crusher and 

Screening Plant,  Diwari, P.O. Sarsa 
Nangal, Tehsil & . Roopnagar 

17
M/s Charanjit Singh & Brothers (Stone 

Crushing Unit), Village Diwari, Roopnagar 

18
M/s Dashmesh Stone Crusher, Diwari, PO: 

Sarsa Nangal, Tehsil & . Roopnagar

19
M/s Captain Stone Crushing & Screening 
Plant, Village Diwari, P.O Sarsa Nangal, 

Roopnagar

20
M/s Jagdambe Stone Crusher & Screening 

Plant, Village Diwari, Roopnagar 

21
M/s Akal Sahai Stone Screening Plant, 

Village Diwari, Ropar

22
M/s Saini Screening & Wasing Plant, 

Village Diwari, Ropar

23
M/s Shera Screening Plant, Manguwal, 

Roopnagar

24
M/s Maan Stone Crusher and Screening 

Plant, Manguwal, Roopnagar

25
M/s Dhamrait Screning & crushing plant, 

Village Diwari, PO Sarsa Nangal, Ropar

26
M/s Baba Stone Crusher, Village 

Manguwal, P.O. Sarsa Nangal, Roopnagar

27
M/s Bhalla stone Crusher, Village 

Bharatgarh, Roopnagar 

28
M/s Gillz Stone Crusher, Village 

Bharatgarh, Roopnagar 

29
M/s G.R Stone Crusher, Village Saidpur, 

Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

30
M/s Golden aggregates (Screening Plant), 

Village Saidpur, Tehsil Sri Anandpur 
Sahib, Distt. Roopnagar
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31
M/s Baba Amarnath Screening Plant, 

Village Sultanpur (Near Bindrakh), 
Roopnagar

32
M/s Dhan Dhan Baba Amarnath Screening 

Plant, Village Bindrakh, Roopnagar 

33
M/s Amit Kumar & Company, Village 

Bindrakh, Roopnagar 

34
M/s Zimidar Screening Plant, Village 

Bindrakh, Rupnagar

35
M/s Gilco Stone Crusher, Village Allowal, 

Roopnagar

36

M/s G.s. and Bothers Stone Screening 
Plant, VPO  Chandpur Bella, Kotla Power 
house, Tehsil Sri Anandpur Sahib, Distt. 

Rupnagar

37
M/s Saini Stone Crusher & Screening 

Plant, Village Chandpur, Distt. Rupnagar

38
M/s Chandigarh Stone Crusher, Village 

Saplma, Tehsil Sri Anandpur Sahib, Distt. 
Rupnagar

39
M/s G.S. Screening Plant, Village Nangran, 

Tehsil Nangal, Distt. Rupnagar

40
 M/s Shakti Stone Crusher & Screening  
Plant, Village Dher & Mahain, Tehsil Sri 

Anandpur Sahib, Distt. Rupnagar

41
M/s  V.S. Associates , Village Dher, Tehsil 

Sri Anandpur Sahib, Distt. Rupnagar

42
 M/s Walia Stone Crusher & Screening  

Plant, Village Bainhara, Tehsil Sri 
Anandpur Sahib, Distt. Rupnagar

43
M/s Guru Mehar Stone Crusher, Village 
Swara, Tehsil Sri Anandpur Sahib, Distt. 

Rupnagar

44
M/s A.K Minerals, Village Agampur, Tehsil 

Sri Anandpur Sahib, Distt. Roopnagar
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45
M/s GK Lakshmi Ganpati Minerals, Village 

Agampur, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

46
M/s Guru Nanak Stone crusher, Village 
Agampur, Tehsil Sri Anandpur Sahib, 

Distt. Roopnagar

47
M/s J.T.R. Stone Crusher & Screening 
Plant, Village Agampur, Sri Anandpur 

Sahib

48
M/s M.S Minerals, Village Agampur, Sri 

Anandpur Sahib

49
M/s Rama Aggregates & Screeners, Village 

Agampur, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

50
M/s Royal Stones Crusher, Village 

Agampur, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

51
M/s Saptarishi Stone Crusher, Village 
Agampur, Tehsil Sri Anandpur Sahib, 

Distt. Roopnagar

52
M/s Satgur Stone Crusher (P) Ltd, Village 

Agampur, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

53
M/s SNM Corporation, Village Agampur, 

Tehsil Sri Anandpur Sahib, Distt. 
Roopnagar

54
M/s Ludhiana Stone crusher and 

screening plant, Village Ailgran,Tehsil 
Nangal

55
M/s Neelkanth traders Village Ailgran 

Tehsil Nangal

56
M/s Malwa screenig unit, Village ailgran, 

Tehsil Nangal

57
Ranjit Screening & Crushing Plant, Diwari, 

Roopnagar
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Sr no. Name of the industry

1
M/s Onkar Stone Crusher, Village Nangran, 

Tehsil Nangal, District Rupnagar

2
M/s Motia Stone crusher, Village Agampur, 

Tehsil Sri Anandpur Sahib, Distt. Roopnagar

3
M/s Jai Ambey Stone Crusher, Panjera Road, 
VPO Bharatgarh, Tehsil & Distt. Roopnagar

4
M/s Dhillon Screeners, Village Diwari, 

Roopnagar 

5
M/s J.M. Enterprises, Village Sarsa Nangal, 

 Teh. & Distt. Ropar.Stone Crusher

6
M/s Rattan Stone Crusher, Manguwal, 

Roopnagar

7
M/s Guru Nanak Stone Crusher, Village 
Bhartagarh, Tehsil and Distt. Rupnagar

8
M/s Jai Mata Stone Crusher, VPO Bharatgarh, 

Roopnagar

9
M/s Saini Stone Crusher, Panjhera Road, 

Village Bharatgarh, Roopnagar 

10
M/s Punjab Stone Crusher, Village 

Bharatgarh, Roopnagar 

11
M/s New Hargobind Stone Crusher, Village 

Saidpur, Ropar

12
M/s Bhaddal Screening Plant, Village Bhaddal, 

Roopnagar 

13
M/s Punjab Screening Plant, Village Saho 

Majra, PO Ghanauli, Ropar

14
M/s Akhand Stone Crusher, Village Diwari, 

Ropar

15
M/s Super Stone Crusher, Village Allowal, P.O. 

Sarsa Nangal, Roopnagar 

16
M/s Shivalik Stone Crusher, Village Nangran 

Kalmot, Tehsil Nangal, Distt. Rupnagar

17
M/s Sanghera Stone Crusher & Screening 
Plant, Village Swara, Tehsil Sri Anandpur 

Sahib, Distt. Rupnagar

Annexure - E
List of stone crsushers found partially compliant 
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18
M/s Prithvee Stone Crusher & Screening 

Plant, Vill-Spalwan, Tehsil Anandpur Sahib, 
Rupnagar

19
M/s Sai Stone Crusher Village Swara, Tehsil 

Anandpur Sahib, Distt. Ropar

20
M/s Sat Sahib Stone Crusher & Screening 

Plant, Village Haripur Tehsil Anandpur Sahib, 
Rupnagar.

21
M/s Shivalik Screening Unit V.P.O. Algran 
Tehsil Nangal, Anandpur Sahib, Rupnagar.

22
M/s Shri Ram Stone Crusher Village Nangran, 

Nangal, Rupnagar

23
M/s Bhullar Stone Crusher Village Ailgran, 

Nangal, Anandpur Sahib, Rupnagar. 

24

M/s Shiva Stone Crusher (formerly - M/s 
Shiva Stone Crusher Gram Udyog Samiti), 
Nalagarh Road, Bharatgarh, Tehsil & Distt. 

Roopnagar
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Sr no. Name of the industry

1
M/s G.N stone & screening plant, Village 

Spalwan, Tehsil Sri Anandpur Sahib, 
Distt. Roopnagar

2
M/s Khalsa Stone Crusher & Screening 

Plant, Village Diwari, Ropar

List of stone crushers found compliant
Annexure - F
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PUNJAB ~ ~f.1E doCE4'H aaiS 
PUNJAB POLLUTION CONTROL BOARD 

,~; LiFE 
~·~ Lifestyle for '-1 V Environment 

No. ~0.8:ff ... Dated: , .. \4ff.:f/J),C 
To 

M/s G.a.d. Stone Crushing & Screening Plant, 
Vill Nangran, Tehsil Anandpur Sahib, 
Distt. Roopnagar. 

Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 

Control of Pollution) Act by M/a G.a.d. Stone Crushing & Screening 
Plant, Vill Nangran, Tehall Anandpur Sahib, Distt. Roopnagar. 

Whereas it is mandatory or the part of an industry to obtain the 'consents 
to establish' (NOC) of the Board under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to 
establish an industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain the 
consent to operate of the Board under the provisions of the Water (Prevention & Control 
of Pollution) Act, 197 4 and the Air (Prevention & control of Pollution) Act, 1981 for 

discharge of emissions into the atmosphere. 
And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of 
various pollutants in the emissions/discharge by it within the permissible limits as 
prescribed by the Board. 

And whereas, the industry was granted 'consent to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTOW /Renewal/RPN/2023/21312979 dated 17.03.2023 valid upto 30.09.2024 and 
the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/Renewal/RPN/2023/21312969 dated 17.03.2023 valid upto 30.09.2024 for 

screening & washing of aggregates@9500 CIT/day. 
And whereas, the industry has now obtained auto-renewal of 'consent to 

operate' under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2024/27433595 dated 13.12.2024 valid upto 13.12.2029 and the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. 
CTO/Renewal/RPN/2024/27433584 dated 13.12.2024 valid upto 13.12.2029. 

And whereas, the Hon'ble NGT, New Delhi pleased to pass an order dated 
21.04.2025 in OA no. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of 
Punjab & Ors", wherein para no. 10 of the orders, which is re-phrased as under: 

"10. The Punjab Pollution Control Board (PPCB) will also submit a 
report disclosing the compliance of the CTO conditions by the stone 

crushers and also disclose if ambient air quality in the area and the 

carrying capacity examination by the PPCB. Let the report in tenns of 
the above be filed by the concerned Authorities within a period of six 

months. n 

And whereas, in compliance to the above said Orders, the unit was visited 
by the officer of this office on 18.08.2025 and contacted Sh. Kulwinder Singh 

(Representative of the unit). During visit, it was observed as under: 

1. The unit was not in operation as informed by the representative of the 
industry. 

2. The unit has not provided Environmental data board at the entrance of the 
unit. 

Annexure - G
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ribcf etc. and in anv case the industty fails to do so and later on it comes lo the notice of the Rnsml tho,•"-:. ---· .L~ ....... 
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3. 

4. 
5. 

6. 
7. 
8. 

The unit has provided proper quality of conveyor belts but same were not 

covered. • • 

Ends of conveyor belts arc provided with chutes. 

No permanent provision found for regular water spray to be carried out at all 

dust emitting points and transfer points. • .. 

No provision of water spray found on the main machinery and boundary wall. ••• • • 

The movement area was not stabilized. 
The industry has provided staggered plantation and was advised to increase 

the same. 
9. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps. 
10. Recirculation tank provided by the unit was completely filled with mud. 

11. The industry has provided 0 1 no.' of septic tank for treatment of domestic 

effiuent being discharged onto land for plantation. • 

12. The unit has provided 01 no. of DG ·set of capacity 80 kV A but was not in¥ 

as inform~d by the representative of the unit. 
13. The unit has not provided boundary wall. 

And whereas, it is clear that the industry has failed to comply with the 
provisions of the Water (Prevention & Control of Pollu.tion) Act, ·1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 as well as ,~rith the guidelines laid down by 
the Government for such units, intentionally and deliberately. 

And whereas, it has now been proposed to initiate action against the 
industry under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 
and the Air (Prevention & Control of Pollution) Act, 1981 after affording an opportunity 
personal hearing. _ 

As such, you are, hereby, afforded an opportunity of personal hearing 
before Environmental Engineer, Regional Office, Rupnagar on 24.09.2025 at 11:00 
A.M. to explain as to why the proposed action may not be taken against the unit, failing 
which it will be presumed that unit has nothing to say and the Board shall go ahead to 
take the proposed action without giving any further notice/opportunity. 

Environ ~..__._Engineei;, 
.,,c.- T~~ lt'>7 

Regional Office· Rupnagar, #281, Giani Znll Singh Nagar, Rupnagar-140001 
E-mail: ceroropar(a)gmall Wcb:www.ppcb.punjab.gov.in 

Phone: 01881-351001 

-

• 
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PUN~AB 

~ -~--... , .... ,,, 
l.fr-1 1a 1.f~S:i~ do( E::4 1 H sa.ia 

PUNJAB POLLUTION CONTROL BOARD 

,~; LiFE 
~·~ urestyfe for '-'TV Environment 

No. ~Q~ .... Dated: . .J.~o.~/.~C 
To 

M/s Kuber Stone Crusher, 
Village Bhalan, Tehsil Nangal, Anandpur Sahib, 

Distt. Roopnagar. 

Subject: Show cause notice for violations of the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 

Control of Pollution) Act by M/s Kuber Stone Crusher, Village Bhalan, 

Tehsil Nangal, Anandpur Sahib, Distt. Roopnagar. 

Whereas it is mandatory on the part of an industry to obtain the 'consents 

to establish' (NOC) of the Board under the provisions of the Water (Prevention & Control 

of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 198l to 

establish an industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain the· 

consent to operate of the Board under the provisions of the Water (Prevention & Control 

of Pollution) Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for 

discharge of emissions into the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of 

various pollutants in the emissions/discharge by it within the permissible limits as 

prescribed by the Board. 

And whereas, the industry was granted 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW /Renewal/RPN/2022/ 18283756 dated 18/04/2022 valid upto 30/09/2023 and 

the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/Renewal/RPN/2023/ 18707213 dated 14/11/2023 valid upto 30/09/2025 for 

SCREENING & WASHING AGGREGATES@ 1800 CFT/day. 

And whereas, the industry has now obtained auto-renewal of 'consent to 

operate' under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2023/24081743 dated 31.10.2023 valid upto 31.10.2028. 

And ~hereas, the Hon'ble NGT, New Delhi pleased to pass an order dated 

21.04.2025 m OA no. 52 of 2024 titled as "Navjot Singh Sidhu & o v S 
Punjab & o " h • rs. ersus tate of 

rs , w erem para no. 10 of the orders, which is re-phrased as under: 

"10. The Punjab Pollution Control Board (PPCBI will l b · 
report d • l • h I a so su mtt a 

isc oszng t e compliance of the CTO cond 'ti b 
cru he d l t ans Y the stone 

s rs an a so disclose if ambient air quality in th 
carry· • • e area and the 

zng capacity examznation by the PPCB Let th . 

the above be filed by the concerned Authorities w _eth~eport m_ terms of 

months." _ • t tn a penod of six 

18 0 And whereas, the industry was . . 

• 8.2025 and contacted Sh. Amar Singh Du:1te~ _by_ the Officer of the Board on 

l • g Vls1t, It was observed 
• The unit was not . . as Under: 

industry. in operation as informed b h 
Y t e representative of the 

333055



2. 

3. 

4. 
5. 

6. 
7. 
8. 

.-
-- • • • b d at the entrance of the 

The unit has not provided Environmental data ~ar 

unit. e t 
. . b It but same w re no 

The urut has provided proper quality ~f conveyor e s , . . . 

covered. 
Ends of conveyor belts were provided with c~utcs. 

No pcnnanent provis~on fou_nd for regular water spray to be carried out at ~I 

dust emitting points and transfer points. 

No provision of water spray found o~ the main machinery and boun~ary wall. 

The movement area was not stabilized. 

The· industry has provided staggered plantation and was advised to increase 

thesame. . 
9. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps. • 

10. The unit has not provided the re-tirculation tank ro~·~e-circulation of 

the wastewater alongwith re:circula.tion ar'rangemcnts. • 

1 l. The industry has provided 0 1 no. of septic tank for treatment of domestic 

effiuent being discharged onto land for plantation. 

12. • There was no bG set observed to be installed on site. p 

13. The unit has not provided boundary wall. 

And whereas: it is dear that the 'industry has failed to comply ·with th~ 
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 as well as with the guidelines laid down by 

the Government for such units, intentionally and deliberately. 

And whereas, it has now been proposed to initiate action against the 

industry under the provisions of ~e Water (Prevention & Control.of,PoUution) Ac~,. 1974 

and the Air (Prevention & Control of Pollution) Act, 1981 after affording an opportunity 

personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing 

before Environmental Engineer, Regional Office, Rupnagar on 24.09.2025 at 11:00 

A.M. to explain as to why the proposed action may not be taken against the unit, failing 

which it will be presumed that unit has nothing to say and the Board shall go ahead to 

take the proposed action without giving any further notice/ opportunity. 

fn~ro~ Engine~ 

... ·~ • /, I 'j 

Regional Office - Rupnagar, 1281, Giant Zall Singh Nagar, Rupnagar-140001 
E-mail: eeroropar@gmall Web:www.ppcb.punjab.gov.in 

Phone: 0188I-351001, 

. rr 

l 

d 
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P'Vlf JAD 

To 

~r-t•a l{~f.1~ dc(EPH aaa 
PUNJAB POLLUTION CONTROL BOARD 

,~; L·iFE 
~·~ Life~tyle for ,rv Environment 

Dated: .J.~01/~ 

M/s Seigneur Stone Crusher & Washing Plant, 
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Roopnagar. 

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 

Control of Pollution) Act by M/s Seigneur Stone Crusher & Washing 
Plant, Vill Agampur, Tehsil Anandpur Sahib, Distt. Roopnagar. 

Whereas it is mandatory on the part of an industry to obtain the 'consents 
_____ (t_cstablish' (NOC) of the Board under the provisions of the Water (Prevention & Control 

~'f>ollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to 
establish an industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain the 
consent to operate of the Board under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for 
discharge of emissions into the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contain the concentration of 
various pollutants in the emissions/discharge by it within the permissible limits as 

, prescribed by the Board. 

And whereas, the industry was granted 'consent to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTOW /Fresh/RPN/2024/26869347 dated 26/09/2024 valid upto 30/09/2026 and the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. 
CTOA/Fresh/RPN/2024/26869356 .dated 26/09/2024 valid upto 30/09/2026 for 
Crushing, Screening & Washing of River Bed ~a_terial@ l0000CFT / day. 

And whereas, the Hon'ble NGT, New Delhi pleased to pass an order dated 
21.04.2025 in OA no. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of 
Punjab & Ors", wherein para no. 10 of the orders, which is re-phrased as under: 

"1 0. The Punjab Pollution Control Board (PPCB) will also submit a 
report disclosing the compliance of the CTO conditions by the stone 
crushers and also disclose if ambient air quality in the area and the 
carrying capacity examination by the PPCB. Let the report in terms of 

the above be filed by the concerned Authorities within a period of six 
months." 

And whereas, in compliance to the above said Orders, the unit was visited 
by the officer of this office on 20.08.2025 and no Representative of the unit was found 
on site. During visit, it was observed as under: 

1. The unit was not in operation as indicated by the condition of machinery as 
not much machinery was installed at the site. 

2. The unit has not provided Environmental data board at the entrance of the 
unit. 

3. Partially damaged conveyor belts were found on site and same were not 
covered. 

4. Ends of conveyor belts were not provided with chutes. 
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5. 

6. 
7. 
8. 
9. 

10. 
11. 

12. 
13. 

. . d , tar water spray to be carried out at aJl dust 
No provts10n foun aor regu 

emitting points and transfer points. all 

No provision of water spray found on the main machinery and boundary w • 

No well-established movement area was found on site. 

Wild growth of vegetation was o~scrved on the si\~· • 

The unit has not covered the opening of the housing for the movement of the 

mecharuc;al drives, conveyor pelts etc. with flexible rubber flaps. 

No recirculation tank was found on site. 

No septic tank for treatment of.domestic effiuent was found on site. 

No DG set was found on site. 

No boundary wall was found on site. 

. And whereas, it is clear .that the ind~stry has failed to comply with the 

provts1ons of the Water (Prevention & Control of Pollution) Act, 197 4 and the Air 

(Prevention & Control of Pollution) Act, 1981 as well as with the guidelines laid down by 

the Government for such units, intentionally and deliberately. 

And whereas, it has now been proposed to initiate action against r,t::; 

industry under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 

and the Air (Prevention & Control of Pollution) Act, 1981 aftc: affording an opportunity 

personal hearing. • 

As such, you arc, hereby, afforded an opportunity of personal hearing 

before Environmental Engineer, Regional Office, Rupnagar on 24.09.2025 at 11:00 

A.M. to explain as to why the proposed action may not be taken against the unit, failing 

which it will be presumed that unit has nothing to say and the Board shall go ahead to 

lake the proposed action without giving any further notice/opportunity. 

¾1hr 
,~vlronm;1J;f ~jjglneeft\; 

Regional Office - Rupnagar, #281, Gianl Zall Singh Nagar, Rupnagar-140001 

E-mail: ccroropar@gmall Wcb:www.ppcb.punjab.gov.in 

Phone:01881-351001 

a 

D 
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To 

Subject: 

tr,:p-a lf~A2! dc:i(Ef'}f ~ 
PUN.JAR POLLUTION CONTROL DOARD 

''' L·F-E ..... ..- I 
~•,/) Lifc,,'1 ,ro r01 ,r~ (rr.,fro,,ment 

Dated: .. ftjQ'J/~.r-

M/s Shnh Stone Crusher, 
Vpo Agrunpur, Tchsil AnuncJpur Suhib, 
Distt. Roopnngnr. 

Show cause notice for violation■ of the provlalons o( the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/1 Shah Stone Cru■her, Vpo Agampur, 
Tc.hill Anandpur Sahib, Dlatt. Roopnagar. 

Whereas it is mandatory on the part of an industry to obtain the ·consents 
to establish' (NOC) of the Board under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 198 J to 
establish an industriaJ plant. 

And whereas, it is mandatory on U1c part of the industry to obtain the 
consent to operate of the Board under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for 
discharge of emissions into the atmosphere. 

And whereas, it is aJso mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contatn the concentration of 
various pollutants in the emissions/discharge by it within the perm1ssib1e !units as 
prescribed by the Board. 

And whereas, the industry was granted 'consent to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTOW /Fresh/RPN/2023/23658734 dated 16/10/2023 valid upto 30.09.2024 and the 
Air (Prevention & Control of Pollution) Act. 1981 vidc no. 
CTOA/Fresh/RPN/2023/23657608 dated 16/10/2023 valid upto 30.09.2024 for 
Crushing & Screening/ Washing of river bed material@ 5000 CFT/day. 

And whereas, the industry has now obtained auto-renewal of 'consent to 
operate' under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTO/Rencwal/RPN/2024/27176212 dated 16.10.2024 valid upto 16.10.2029 and the 
Air (Prevention & Control of Pollution) Act, 1981 vide no. 
CTO/Rencwal/RPN/2024 /27176226 dated 16.10.2024 valid upto 16.10.2029. 

And whereas, the Hon ble NGT, New Delhi pleased to pnss an order dated 
21.04.2025 in OA no. 52 of 2024 titled as "Na\1ot Singh Sidhu & Ors. Versus State of Pf jab & Ors", wherein para no. 10 of the orders, which is re-phrased as under. 

2 
"10. The Pun.jab Pollution Control Board (PPCB) will also submit a 
report disclosing the compliance of the CTO con.ditio,is by the stone 
crushers and also disclose if ambie11t mr <JUality 111 the c"ea and the 
carrying capacity examination by the PPCD. Let the report i,t tenn.s of 
the above be filed by the concerned Authorities tuithi11 a period of six 
months." 

And whereas, the industry was visited by the Officer of the Board on 
20.08.2025 and contacted Sh. Pardccp Kumur. During visit, it was observed os under. 

1. 
2. 

3. 

4. 
5. 

The unit is was not in operation o~ informed by the rcprcseutalive of the unit. 
Th~ unit has not provided EnvironmcnlaJ duln board ul the entrance of the 
Untl. 

The dust emitting points ncuncly Jaw/roller crushers were not covered i 
some of the machinery installed ut site. or 
The Conveyor belts provided were of poor quulity und were pnrlinlly d 
No chutes were found at cndij of conveyor belts. amnged. 
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6. 

7. 

8. 
9. 

10. 

11. 

12. 
13. 

u 
No permanent provision found for regular water spray to be carried out at all 
dust emitting points and transfer points. 

No provision of water spray found on the main crushing machinery and 

boundary wall. • 
The movement area was not stabilized. 

The industry has provided staggered plantation and was advised to increase 

the same. 
The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps for some of 

the machihery installed at site. • 

The industry has not provided ~y recirculation tank for recycljng of wastr 

water from washing of aggregates. 

There was no DO set observed to be installed on site. 

The unit has not provided boundary wall. 

And whereas, it is clear that the indus~ has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of PolJution) Act, 1981 as well as with the guidelmes laid down by 

the Government for such units, intenllonaJly and deliberately. 

And whereas, it has now been proposed to initiate action agai;1st 1W! 
industry under the provisions of the Water (Prevention & Control of Pollution) Act, 'i 1, ,.4 

and the Air (Prevention & Control of Pollution) Act, 1981 after affording an opportunity 

personal hearing. 
As such, you are, hereby, afforded an opportunity of personal hearing 

before Environmental Engineer, Regional Office, Rupnagar on 24.09.2025 at 11:00 

A.M. to explain as to why the proposed action may not be tcli\en agamst the unit, f ruling 

which it will be presumed that unit has nothing to say and the Board shall go ahead to 

take the proposed action without giving any further notice/ opportunity. 

Enviro~gincerl,f_ 
olv P 

Regional Office - Rupnagar, #281, Gianl Zall Singh Nagar, Rupnagar-140001 

E-mail: eeroropal'(i!")gmall Web:www.ppcb.punjab.gov.iu 
Phone: 01881-351001 
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Subject: 

M/s Shri Ganesh Stone Crusher, 

Village Agampur, Tehsil Anandpur Sahib, 

Distt. Roopnagar. 

Show cause notice for violations of the provisions of the Water 

(Prevention & Control of PoUutfonJ Act, 1974 and Afr (Prevention & 

Control of PoUutfonJ Act by M/s Shri Ganesh Stone Crusher, Village 

Agampur, Tehsil Anandpur Sahib, Distt. Roopnagar. 

Where~s it is mandatory on the part of an industry to obtain the 'consents 

to establish' (NOC) of the Board under the provisions of the Water (Prevention & Control 

of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to 

establish an industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain ~he 

consent to operate of the Board under the provisions of the Water (Prevention & Control 

of Pollution) Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for 

discharge of emissions into the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of 

various pollutants in the emissions/discharge by it within the permissible limits as 

prescribed by the Board. 

And whereas, the industry was granted 'consent to operate' under the 

Water (Prevention & Control of. Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2023/20700674 dated 12/01/2023 valid upto 30/09/2023 and 

the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/Renewal/RPN/2023/20700945 dated 12/01/2023 valid upto 30/09/2023 for 

CRUSHING, SCREENING & WASHING OF AGGREGATES @4000CFT/day. 

And whereas, the industry has now obtained auto-renewal of 'consent to 

operate' under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2023/24273379 dated 25.11.2023 valid upto 25.11.2028 and the 

Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTO/Renewal/RPN/2023/24273444 dated 25.11.2023 valid upto 25.11.2028. 

And whereas, the Hon 'ble NGT, New Delhi pleased to pass an order dated 

21.04.2025 in OA no. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of 

njab & Ors", wherein para no. 10 of the ord~rs, which is re-phrased as under: 

"10. The Punjab Pollution Control Board (PPCB) will also submit a 

report disclosing the compliance of the CTO conditions by the stone 

crushers and also disclose if ambient air quality in the area and the 

carrying capacity examination by the PPCB. Let the report in tenns of 

the above be filed by the concerned Authorities within a pen'od of six 

months." 

And whereas, in compliance to the above said Orders, the 

industry was visited by the Officer of the Board on 20.08.2025 and contacted 

Sh. Rakesh Dhillon (Representative of the unit). During visit, it was observed 

as under: 

1. The unit was not in operation as informed by the representative of the 

industry. 

2. The unit has not provided Environmental data board at the entrance of the 

unit. 

. ' \ 
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3. 

4. 

5. 
6. 

7. 

8. 

9. 
10. 

The covering over dur;t emitting points namely Jaw/roller crushers was 

damaged. · all 
The belts provided were of bad quality and same were found to be partl Y 
damaged not covered. 
Damaged chutes were found al ends of conveyor belts. 
No permanent provision found for regular water spray to be carried out at all 
dust emitting points and transfer points. 
No provision of water spray found on the main crushing machinery and 
boundary wall. . 
The unit has not covered the opening of the housing for the movement of the 
mechanical drives, conveyor belts etc. with flexible rubber flaps. 
The movement area was not stabilized. 
The industry has provided staggered plantation and was advised to increase 
the same. 

11. The industry has not provided any recirculation 'tank for recycling of war;tt: 
water from washing of aggregates. ~ii 

12. The ind~stry has provided 01 no. of DG ·set of capacity 320 KVA. 
13. No boundary wall could be observed on the site. 

And whereas, it is clear that the industry has failed to comply with the 
provisions of the Water (Preventio~· & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 as well as with the guidelines laid do·.vn by 
the Government for such units, intentionally and deliberately. 

And whereas, it has now been proposed to initiate action against the 
industry under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 
and the Air (Prevention & Control of Pollution) Act, 1981 after affording an opportunity 
personal hearing. 

As such, you arc, hereby, afforded an opportunity of personal hearing 
before Environmental Engineer, Regional Office, Rupnagar on 24.09.2025 at 11:00 
A.l\'I. to explain as to why the proposed action may not be taken against the unit, failing 
which it will be presumed that unit has nothing to say and the Board shall go ahead to 
take the proposed action without giving any further notice/ opportunity. 

+ Environr Englnee,41, 

' 

Regional Office - Rupnagar, 1281, Glanl Zall Singh Magar, Rupnagar-140001 
E-mail: eeroropar@gmail Wcb:-.ppcb.punjab.gov.ln 

Phone: 0 I 881-35100 I 

IL 7 
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To 

Subject: 

tr,,ra lfgHE dql:4'H ~ ,~_. LiFE 
PUNJAB POLLUTION CONTROL BOARD 

~•A Life~yle for '-'f V Environment 

M/s U.v. Stone Crusher, 
Village Agarnpur, Tehsil Anandpur Sahib, 
Distt. Roopnagar. 

Dated: .. J~-~:!IR~ 

Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s U.v. Stone Crusher, Village Agampur, 
Tehsil Anandpur Sahib, Distt. Roopnagar. 

Whereas it is mandatory on the part of an industry to obtain the 'consents 

to establish' (NOC) of the Board under the provisions of the Water (Prevention & Control 

of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to 
establish an industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain the 

consent to operate of the Board under the provisions of the Water (Prevention & Control 
of Pollution) Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for 
discharge of emissions into the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contain the concentration of 

various pollutants in the emissions/discharge by it within the permissible limits as 

prescribed by the Board. 

And whereas, the industry was granted 'consent to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 vide. no. 

CTOW /Renewal/RPN/2023/23570559 dated 19/09/2023 valid upto 30/09/2027 and 
the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/.Renewal/RPN/2023/23570537 dated 19/09/2023 valid upto 30/09/2027 for 

""rushing, Screening & Washing of Aggregates @ 10000 CFT /day. 

And whereas, the Hon'blc NGT, New Delhi pleased to pass an order dated 
21.04.2025 in OA no. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of 
Punjab & Ors", wherein para no. 10 of the orders, which is re-phrased as under: 

"10. The Punjab Pollution Control Board (PPCB) will also submit a 
rrport disclosing the compliance of the C'l'O c~nd_itions by the stone 
crushers and also disclose if ambient air quality in the area and the 
carrying capacity examination by the PPCB. Let the report in terms of 
the above be filed by the concerned Authorities within a period of six 
months." 

And whereas, the industry was visited by the Officer of the Board on 

18.08.2025 and contacted Sh. Gagan Sodhi. During visit, it was observed as under: 

1. The unit was not in operation as informed by the representative of the 

industry. 

I I 
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2. The unit has provided Environmental data board. 

3. The dust emitting points namely Jaw/roller crushers were partially covered. 

4. Proper quality of conveyor belts provide but not covered properly. 

5. Ends of conveyor belts not provided with chutes. 

6. Provision of Regular water spray provided but was found in damaged 

condition due to non-operational of unit. 

7. Provision of water spray found on site but efficiency of same couldn't be 

judged due to non-operational unit. 

8. The movement area was not stabilized. 

9. The industry has provided staggered plantation and was advised to increase 

the same. 

10. The unit has not covered the op~ning of the housing for the movement of I 

mechanical drives, conveyor belts etc. with flexible rubber flaps. 

11. Recirculation tank provided but the same was completely filled with mud. 

12. There was no DG set observed to be installed on site. 

13. The unit has not provided boundary wall. 

And whereas, it is clear that the industry has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 as well as ,vith the guidelines laid down by 

the Government for such units, intentionally and deliberately. 

And w~e.rcas, it has n~~ • been p;oposed to initiat~ action against the 

industry under the provisions of the Watf'r (Prevention & Control of Pollution) Act, 1974 

and the Air (Prevention & Control of Pollution) Act, 1981 after affording an opportunity 

personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing 

before Environmental Engineer, Regional Office, Rupnagar on 24.09.2025 at 11:00 

A.M. to explain as to why the proposed action may not be taken against the unit, failing 

which it ,vill be presumed that unit has nothing to say and the Board shall go ahead to 

take the proposed action without giving any further notice/opportunity. 

Envi,o~gin.@ 

alt- ~ 

Regional Office - Rupnagar, 1281, Gian! Zail Singh Nagar, Rupnagar-140001 
E-mail: eeroropar@gmail Wcb:www.ppcb.punjab.gov.in 

Phonc:01881-351001 
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No. 

To 

PUNJAR 

|964 

Subject: 

Punjab Pollution Control Board 

Regional Office-Rupnagar 
# 281, Giani Zail Singh Nagar, Rupnagar- 140001 

Rupnagar. 

the 

ceroropar@gmail.com 

Registered 

M/s Baba Gurditta Ji Screening Plant, 

Water 

Village Bainhara Tehsil Anandpur Sahib, 

Date: 29 

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant. 

Show cause Notice for violations of the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of pollution) Act, 1981. 

And whereas, it is mandatory on the part of the industry to obtain the 

Consent to operate of the Board under the provis1ons of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of 
emissions into the atMosphere. 

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

polutants in the emissions/discharge by it within the permissible limits as prescribed by the 
Board. 

And whereas, the industry was granted renewal 'consent to operate' under 
Water (Prevention & Control of Pollution) Act, 1974 Vide no 

CIOW/Renewal/RPN/2023/21678244 dated 25.04.2023 valid upto 30.09.2024 and the Air 

(Prevention & Control of Pollution) Act, 1981 vIde no. CTOA/Renewal/RPN/2023/2 1657425 
dated 25.04.2023 valid upto 30.09.2024 for oper ation of crushing, screening & washing of 
river bed material @ 10,000 CFT/day. 

And whereas, the industry has further obtained auto renewal consents of 

& Control of Pollution) Act, 1974 Vide no. (Prevention 

CIO/RCnewal/RPN/2024/26661326 dated 02.09 2024 val1d upto 02.09.2034 and the Air 
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(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2024/26661319 dated 02.09.2024 valid upto 02.09.2034 for operation of crushing, screening & washing of river bed material @ 10,000 CFT/day. 

And whereas, the Hon'ble NGT, New Delhi pleased to pass an order dated 21.04.2025 in OA no. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of Punjab & Ors", wherein para no. 10 of the orders, which is re-phrased as under: 

And whereas, in compliance to the above said order the unit was visited by the Officer of the Board on 19.08.2025 and contacted Sh. Lakhwinder Singh, Manager of the unit. During visit, it was observed as under: 

2. 

3 

5. 

6. 

7. 

9. 

1. 

"10. The Punjab Pollution Control Board (PPCB) will also submit a report disclosing the compliance of the CTO conditions by the stone crushers and also disclose if ambient air quality in the area and the carrying capacity examination by the PPCB. Let the report in terms of the above be filed by the concened Authorities within a period of six months. " 

4 

The unit is a Screening cum Washing Plant and was not in operation at time 
of visit. However, from the physical state of the unit it was observed that the 
the same is being operated regularly. 
The screening cum washing plant has provided environmental data board at 
entrance of the unit. 

The conveyor belts are of good quality but the ends of few Conveyer belts are 
not covered with chutes. 

The screening Cum washing plant has not provided re-circulation tank for re 

circulation of wastewater and is discharging water directly onto adjacent land 

for stagnation. 
The screening cum washing plant has not installed sprinklers on movement 

area as well as on the ramp. 

The movement area has not been stabilized properly with the river bed 

material. 

The screening cum washing plant has not provided adequate plantation as 

per the norms mentioned in the code of practice. 

8 As informed, domestic effluent is collected in collection tank which is further 
cleared through mobile tarnkers. 

The unit has installed not installed any DG set and is having electric 

connection as a source of supply. 
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10. The unit has not demarcated the boundary of unit. 
11. AlsO, the unit has failed to comply with the special conditions of the consents 

earlier granted to the unit. 

And whereas, it is clear that the unit has failed to comply with the provisions 
of the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of 
Pollution) Act, 1981, Special conditions of the earlier granted consent to operate under both 

the acts as well as with the guidelines laid down by the Government for such units and is 
operating without having valid consents from the Board. 

And whereas, it has now been proposed to initiate action against the industry 
under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing before 

Environmental Engineer, Regional Office, Rupnagar on 10'04. 205_ atOD AM 

to explain as to why the proposed action may not be taken against the unit, failing which it 

will be presumed that unit has nothing to say and the Board shall go ahead to take the 

proposed action without giving any further notice/opportunity. 

A,Environmental Enginee 
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PUNJAB 

No. 96| 
To 

Subje.ct: 

PUNJAB POLLUTION CONTROL BOARD 

Plot No. 55, Phase-II, Opposite Bassi Theater, Mohali - 160 051 
Phone: 0172 5013300 

Distt. Roopnagar 

Regional Office 

Regd. 

M/s Hemkunt Stone Crusher & Screcening Plant, Vill. Plata, Tehsil Nangal, 

Dated: O). o4D02 

Show cause notice for violations of the provisions of the Water (Prever1tion & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act by M/s Hemkunt Stone Crusher, vill. Plata, Tehsil Nangal, Distt. Roopnagar. 

Whereas it is mandatory on the part of an industry to obtain the 'consents to establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial plant. 

And whereas, it is marndatory on the part of the industry to obtain the consent to 
operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 
1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into 
the atmosphere. 

And whereas, it is also mandatory on the part of the industry to instal adequate and 
appropriate pollution control device, to contain the concentration of various pollutants in the 
emissions/discharge by it within the permissible limits as prescribed by the Board. 

And whereas, the industry was granted 'consent to operate' under the Water 
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/RPN/2023/21268945 dated 
31.03.2023 valid upto 30.09.2024 and the Air (Prevention & Control of Pollution) Act, 1981 
vide no. CTOA/Fres/RPNJ2023/21268909 dated 31.03.2023 valid upto 30.09.2024 Crushing, 
Screening And Wasning Of Aggregates @ 10000CFT/day with certain conditions mentioned 
therein. 

And whereas, tine indusStry has further obtained auto-renewal of 'consent to operate' 
under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2024/27 103966 dated 08.10.2024 valid upto 08.10.2025 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2024/27107498 
dated 08.10.2024 valid upto 08.10.2025. 

And whereas, thc Hon'ble NGT, New Delhi pleased to pass an order dated 21.04.2025 
in OA no. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of Punjab & Ors", 
wherein para no. 10 of tne orders, which is re-phrased as under: 

"10. The Punjab Poilution Control Board (PPCB) will also submit a report 
disclosing the rompiance of the CTO conditions by the stone crushers 
and also disciose if ambient air quality in the area and the carrying 
capacity cXdmi1at1on by the PPCB. Let the report in terms of the abOve 
be filed by the Concerned Authorities within a period of siX months. " 

And whereas, in compliance to the above said orders the industry was visited bv the 
Officer of the Board on 22.08.2025 and contacted Sh. Prince Pal, Munshi. During visit it we 

observed as under: 

1 Thp unit is a stone crusher and screening-cum-washing unit and was not in onorti 

However, the condition of the same indicates that same is being operated 

Tho unit has prcvided Evironmental data b0ard at the entrance of the unit 
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3. The unit has installed 02 Javws, 01 Rotopractor, 01 wet screen &01 dry screen provided. But, the same has not been properly cOvered/enclosed with Tin/GI sheets. 
4. No provision is there to cover the conveyor belts from node to node with thick sheets. 5. Ends of conveyor belts are not cOvered with rubber chutes in order to control the dust emissions. 
O. The unit has not 

9. 

installed sprinklers on movement area as well as on the ramp 7. The unit has not provided re-circulation tank for re-circulation of wastewater. And, the Wastewater is being directly discharged into river flowing ncarby. 
Þ. The approach roads and the ramp are not metaled/stabil1zed with river bed material 

Green belt of one row of trees is provided along the periphery. Also, demarcation of the unit is not done 

10. The openings of the housing for the movement of mechanical drives are not COVerod 
with the rubber flappers. 

11. The unit has not installed any DG set and is having electric connection as a sourre cf 
supply. 

12. The unit has provided collection tank for storage of domestic cluent which is further 
being cleared through mobile tankers. 

13. Also, the unit has failed to comply with the special conditions of the consent to operate 
earlier granted to the unit. 

And whereas, it is clear that the unit has failed to comply with the provisions of the 
Water (Prevention & Control of Pollution) At, 1974, the Air (Prevention & Control of Pollution) 
Act, 1981, Special conditions of the earlier granted consent to operate under both the acts as 

well as with the quidelines laid down by the Government for such units. 

And whereas, it has now been proposed to initiate action against the industry under 
the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing before 
Environmental Engineer, Regional Office, Rupnagar on l0 D4: 202 at 00 AM 
to explain as to why the proposed action may not be taken against the unit, failing which it 

will be presumed that unit has nothing to say and the Board shali go ahead to take the 
proposed action without giving any further notice/opportunity. 

Environmental Engineer 

513073



No. 6. 
To 

PUNJAR 

Subject: 

M/s i Cone Crusner, 

Plot No. 55, Phase-II, Opposite Bassi Theater, Mohali - 160 051 

Distt. Roopnagar 
Vill. Saidpur, Tehsil Anandpur Sahib, 

Z. 

PUNJAB POLLUTION cONTROL BOARD Regional Office 

Snow cause notice for violations of the provisions of the Wate (Prevention & Control of Pollution) Act. 1974 and Air (Prevention & 
Control of Pollution) Act by M/s I Cone Crusher, Vill. Saidpur, Anandpur Sahib, Distt. Roopnagar. 

Regd. 

Wnereas it is inandatory on the part of an industry to obtain the 'consents o 
establish (NOC) of the Board under the provisions of the Water (Prevention & ContrO O 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establS industrial plant. 

And whereas, the E: 

in OA no. 52 of 2024 titre 
whercil para no. 10 of tne 

Phone: 0172 - 5013300 

And whreas, it is n:andatory on the part of the industry to obtain the consent to 
operate of the Board under' ie provisions of the Water (Prevention & Control of Pollution) Act, 
1974 and the Air (Prevention & control of Polution) Act, 1981 for discharge of emissions intO 
the atmosphere. 

And whercas, it is als> mandatory on the part of the industry to install adequate and 
appropriate pollution contro' dovice, to contain the concentration of various pollutants in the 

emissions/discharge by it wirn the permissible limits as prescribed by the Board. 

"I0 The Puniau 

disclosing the c 
aid al/so disc 

Capacity exai 

be filed by th¡ . 

And wnereas, in co 

Ofticer of the Board on 19.r 

1. The unit is a ston 
However, the Con: 

And whereas, the idustry was granted 'consent to operate' under the Water 

(Prevention & Control of P.'ution) Act, 1974 vide no. CTOw/Renewal/RPN/2021/16654458 

dated 07.09.2021 valid upto 30.09.2023 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Rener /RPN/202 1/16615329 dated 07.09.202 1 valid upto 30.09.2023 

for operation of Stone Cr ier cum Screening cum Washing Plant of river aggregates @ 

10000 Cft/day. 

Dated: 2.092ee2 

And whereas, the indi iry has further obtained auto-renewal of 'consent to operate' 

of Pollution) Act, Control 1974 vide no. 

under the Water (Pre.ntion 

CTO/Renewal/RPN/2024/2 8495 dated 08.02.2024 valid upto 08.02.2029 and the Air 

(Prevention & Control of i.lution) Act, 1981 vide no. CTO/Renewal/RPN/2024/24848458 

atcd 08.02.2024 valid upto 8 02.2029. 

3. The machinery instu 
jcovered by Gi/MSE 

Tehsil 

'ble NGT, New Delhi pleased to pass an order dated 21.04.2025 

s "Navjot Singh Sidhu & Ors. Versus State of Punjab & Ors" 

:ers, which is re-phrased as under: 

ollution Control Board (PPCB) will also submit a report 

pliance of the CT0 conditions by the stone crushers 

.f ambient air quality in the area and the carrying 

on by the PPCB. Let the report in terms of the above 

cerned Authorities within a period of six months. 

3nce to the above said orders the industry was visited by the 

3025 and it was observed as under: 

he unit nas provide. Envronmental data board at the entrance of the unit. 

Cner and screening-cum-Washing unit and was not in operation. 

o the same ndicates that same is being operated. 

d by the unit for crushing of aggregates has not been enclosed 

Cin order to supress the dust emissions. 
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T: NO provision is there to cover the conveyor belts from node i0 node with thick sheets. 

J. EndS of conveyor belts are not covered with rubber chutes in order to control the dust 

emissions. 

O. Tne unit has not provided re-circulation tank for re-circulation of wastewater and is 

discharging water directly onto adjacent land for stagnatir. 

I. Tne approach roads and the ramp are not metaled/stablizcd with rivCr bed material. 

Green belt of one row of trees is provided along the periphery. 8 

9. The openings of the housing for the movement of mechanical drives are not covered 

with the rubber flappers. 
10. No DG set has been installed on s1te and the unit is having elcctriC Connection for 

operations. 

11. Als0, the unit has failed to comply with the the special conditions of Consent to operate 

earlier qranted to the unit. 

And whereas, it is clear that the unit has failed to comply with the provisions of th 

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) 

Act, 1981, Special conditions of the earlier granted consent to operate urder both the acts as 

well as with the quidelines laid down by the Government for such units. 

And whereas, it has now been proposed to initiate action against the industry under 

the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing before 

Environmental Engineer, Regional Office, Rupnagar on J0 04:J0 at I|O0 AM 

.to explain as to why the proposed action may not be taken against the unit, failing which it 

will be presumed. that unit has nothing to say and the Board shall go ahead to take the 

proposed action without giving any further notice/opportunity. 

Environmental Ehgineer, 
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PUNJAB 

No. 463. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
Regional Office 

Plot No. 55, Phase-II, Opposite Bassi Theater, Mohali - 160 051 
Phone: 0172 - 5013300 

M/s Pankaj Stone Crusher, 

Distt. Roopnagar. 

Regd. 

Vill. Plata, Tehsil Anandpur Sahib, 

Dated: 2 A 202 

Show cause notice for violations of the provisions of the Water (Prevention 8 
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Pankaj Stone Crusher, Vill. Plata, Tehsil Anandpur Sahib, Distt. 
Roopnagar. 

Whereas it is mandatory on the part of an industry to obtain the 'consents to establish' 
(NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and 

the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain the consent to operate of the 
Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & control of Pollution) Act, 1981 for discharge of emissions into the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install adequate and 
appropriate pollution control device, to contain the concentration of various pollutants in the 

emissions/discharge by it within the permissible limits as prescribed by the Board. 

And whereas, the industry was qranted 'consent to operate' under the Water (Prevention & 

Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2022/17788298 dated 18.01.2022 valid 

1981 vide no. upto 30.09.2023 and the Air (Prevention & Control of Pollution) Act, 

CTOA/Renewal/RPN/2022/17788292 dated 18.01.2022 valid upto 30.09.2023 for Crushing/ Screening 

Washing of river bed material @ 6000 CFT/day. 

And whereas, the industry has now obtained auto-renewal of 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTO/Renewal/RPN/2023/24500753 dated 

0.12.2023 valid upto 20.12.2028 and the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

iO/Renewal/RPN/2023/24110808 dated 20.12.2023 valid upto 20.12.2028. 

And whereas, the industry was visited by the Officer of the Board on 22.08.2025 and contacted Sh. 

Rakesh Kumar, Munshi. During visit, it was observed as under: 

1, The unit is a stone crusher and Screening-cum-washing unit and was not in operation. 

However, the condition of the same indicates that same is being operated. 

2. The unit has provided Environmental data board at the entrance of the unit. 

emissions. 

3. The unit has installed 02 Jaws, 01 Rotopractor, 02 wet screens & 01 cone crusher. But. 

the same has not been properly covered/enclosed with Tin/GI sheets. 

4. No provision is there to cover the conveyor belts from node to node with thick sheets. 

5. Ends of few conveyor belts are not covered with rubber chutes in order to control the dust 

6. The unit has not installed sprinklers on movement area as well as on the ramp. 

7. The unit has provided re-circulation tank for re-circulation of wastewater but was in broken 

condition. Also, pump for re-circulation was lying dysfunctional. 

8. The approach roads and the ramp are not metaled/stabilized with river bed material. 
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e Openings of the housing for the movement of mechanical drives are not covered wi 

rubber flappers. 

10. Green belt of one row of trees is provided along the periphery. Also, demarcation ol Ce 
boundary is not done. 

L. Tne unit has not installed any DG set and is having electric connection as a source of Supply. 

le. Ihe unit has not provided septic tank for treatment and disposal of domestic effluent. 
13. AIso, the unit has failed to comply with the special conditions of the earlier granted Consent to 

Operate under the Water Act, 1974 and Air Act,1981. 

And whereas, it is clear that the unit has failed to comply with the provisions of the Water 

(Prevention & Control of Pollution) Act. 1974. the Air (Prevention & Control of Pollution) Act, 1981, 
Special conditions of the earlier aranted consent to operate under both the acts as well as with the 

guidelines laid down by the Government for such units. 

And whereas, it has now been proposed to initiate action against the industry under th provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Controi of Pollution) Act, 1981 after affording an opportunity personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing before Environmental Engineer, Regional Office, Rupnagar on l0 4-20 at R00 M to explain as to why the proposed action may not be taken against the unit, failing which it will be presumed that unit has nothing to say and the Board shall go ahead to take the proposed action without giving any further notice/opportunity. 

Environental Engineer, 
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PUNJAB 

No. 9ES 
To 

Subject: 

PUNJAB POLLUTION CONTROL B0ARD 
Regional Office 

Plot No. 55, Phase-II, Opposite Bassi Theater, Mohali - 160 051 
Phone: 0172 - 5013300 

Distt. R0opnagar. 

Regd. 

M/s Vish.al Stone Crusher & Screening Plant, 
Vill. Platu, Tehsil Anandpur Sahib, 

1. 

Whereds it is mandatory on the part of an industry to obtain the 'consents to 

establish (NOC) of trc Board under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 
industrial plant. 

2. 

Dated: 0)09e2 

And whereas, i! is mandatory on the part of the industry to obtain the consent to 
onerate of the Board cer the orovisions of the Water (Prevention & Control of Pollution) Act, 
1974 and the Air (Prev. ition & control of Pollution) Act, 1981 for discharge of emiss:ons 
the atmosphere. 

3. 

Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention 
Control of Pollution) Act by M/s Vishal Stone Crusher, Vill. Plata, 
Tehsil Anandpur Sahib, Distt. Roopnagar. 

And ivhercas, i is also mandatory on the part of the industry to install adequate and 

appropriate pollution ,iol devce, to contain the concentration of various pollutants in the 

emissions/discharge by within ine permissible limits as prescribed by the Board. 

And whereas, thc ndustry was granted renewal 'consent to operate' under the Water 

(Prevention & Control f Pol!uiion) Act, 1974 vIde no. CTOW/Renewal/RPN/2022/20509463 

Cated 09.12.2022 vai pto 30.09.2023 and the Air (Prevention & Control of Pollution) Act, 
1981 vide no. CTOA/kanewal/RPN/2022/20508725 dated 09.12.2022 valid upto 30.09.2023 
for Sand, Bajri, boulder Gataka @10000CFT/day. 

And whereas, t:e Hon'blc NGT, New Delhi pleased to pass an order dated 21.04.2025 
in OA ro. 52 of 2024 tled as "Navjot Singh Sidhu & Ors. Versus State of Punjab & Ors". 

wherein para no. 10 o! the orders, which is re-phrased as under: 

And whercas, i Compliance to the above said orders the industry was visited hy tho 

o'icer of the Board c. 22.08.2025 and contacted Sh. Sonu, Worker of the industry. During 

visit, it was observed under 

"10. The Pjab Pollution Control Board (PPCB) ill also submit a report 

disclosing CCompllance of the CTO Conditions by the stone crushers 

and also dsclose if ambient air quality in the area and the carrving 

capacity ex n: lation by the PPCB. Let the report in terms of the above 

be filed by the Conerned Authorities wvithin a period of six months. 

The unit s à screening-cum-washing unit and was in operation. However, the 
WorkerS ran aWay immediately after thC arrival of the team. 

The unit Ih2s prov ded Environmental Cutd board at the entrance of the unit. 
Eods of coUv:yor belts are not covere. with proper Telescopic chute from Lop of 
discharge noint to the ground level. 
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4 

5. 

6. 

7 

8 

The screening Cum washing plant has not installed sprinklers on movement area 

as well as on the ramp. 
The unit has not provided re-circulation tank for re-circulation of wastewater and 
setting tanks also not provided. Also, water discharged onto adjacent land 
causing stagnation. 
The approach roads and the ramp are not metaled/stabilized with river bed 
material. 
Green belt of one row of trees is provided along the periphery. 
The unit has installed 01 DG set and is having electric connection as a source of 
supply. 

9 The unit is running its operations without having valid Conscnts from the Board. 
10. Also, the unit has failed to comply with the spccial conditions of the earlier 

granted Consent to Operate under the Water Act, 1974 and Air Act, 1981. 

And whereas, it is clear that the unit has failed to comply with the provisions of the 

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollutior), 
Act, 1981, Special conditions of the earlier granted consent to operate under both the acts as 
well as with the quidelines laid down by the Government for such units and is operating 
without having valid consents from the Board. 

And whereas, it has now been proposed to initiate action against the industry under 
the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing. 

As such, you are, hereby, afforded an opportunity of pesonal hearing before 
Environmental Engineer, Regional Office, Rupnagar on O 20 at 00 M 

to explain as to why the proposed action may not be taken against the unit, failing which it 
yi! be presumed that unit has nothing to say and the Board shall g0 ahead to take the 
proposed action without giving any further notice/opportunity. 

d,EnvironméDtal Enginee, 
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No. 

To 

PUNJAB 

bject: 

PUNJAB POLLUTION CONTROL BOARD 
Regional Office 

# 281, Giani Zail Singh Nagar, Rupnagar-140001 
eeroropar@gmail.com 

Regd. 

M/s Malwa Screening & Stone Crushers, Village - Bhallan,Tehsil-Nangal, 
Distt. Roopnagar. 

1. 

2 

Whereas it is mandatory on the part of an industry to obtain the 'consents to establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial plant. 

Dated: 

Show cause notice for violations of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act by M/s Malwa Screening & Stone Crushers, Village- Bhallan,Tehsil-Nangal, Distt. Roopnagar. 

And whereas, it is mandatory on the part of the industry to obtain the consent to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install adequate and appropriate pollution control device, to contain the concentration of various pollutants in the emissions/discharge by it within the permissible limits as prescribed by the Board. 

And whereas, the industry was granted renewal 'consent to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTOW/Renewal/RPN/2023/23137061 dated 30.09.2023 valid upto 30.09.2028 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2023/23137059 dated 30.09.2023 valid upto 30.09.2028 for operation of crushing, screening washing of 
aggregates @ 10,000 CFT/day. 

And whereas, that the industry was earlier issued show cause notice for Volations under the proisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 vide letter no. 809 dated 07.05.2025 
alonawíth an opportunity of personal hearing on 16.05.2025 before the Environmental 
Engineer, Regional Office, Rupnagar, wherein was decided as under: 

The industry shall depos0t Bank Guarantee amounting to Rs. 1.5O- Lacs as assurance to comply with the environmental norms/code of practice stipulated 
by the Board. 
Concerned officer shall visit the unit after 10 days. 

And whereas, in compliance to the decision no. 0l of the personal hearing the proiect 
rononent has submitted a DD amounting to Ks. 1.5/- laCs (in replace of Bank Guarantee) 
dated 28.07.2025 along with the request letter attached below. 

And whereas, now the Hon'ble NGT, New Delhi pleased to pass an order dated 
2104.2025 in OA no. 52 of 2024 tiied as Navjot Singh Sidhu & Ors. Versus State of Puniah s. 

Ors", wherein para no. 10 of the orders, which is re-phrased as under: 
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And whereas, in compliance to the decision of personal hearing as well as NGT 
orders, the industry was visited by the Officer of the Board on 22.08.2025 and contacted Sh. 
Harjinder Singh, Munshi of the unit. During visit, it was observed as under: 

1 

2 

3 

4 

5 

6 

"10. The Punjab Pollution Control Board (PPCB) will also submit a 
report disclosing the compliance of the CTO conditions by the 
stone crushers and also isclose if ambient air quality in the area 
and the carrying capacity examination by the PPCB. Let the 
report in terms of the above be filed by the concerned Authorities 
within a period of six months. " 

7 

The unit is a stone crusher and screening-cum-washing unit and was not in 
operation. However, the condition of the same indicates that same is being 
operated. 

The unit has provided Environmental data board at the entrance of the unit. 
The unit has installed 02 Jaws, 02 Rotopractors, 01 wet screen provided. 
But, the same has not been properly covered/enclosed with Tir/G 
sheets. 

No provision is there to cover the conveyor belts from node to node with thick 
sheets. 

Ends of conveyor belts are not covered with proper chutes in order to suppress 
the dust emissions. 

The unit has not installed sprinklers on movement area as well as on the ramp. 
The unit has provided re-circulation tank of size (15x15) for re-circulation of 
wastewater. 
The approach roads and the ramp are not metalled/stabilized with river bed 

material. 

9. Green belt of one row of trees is not provided along the periphery. 
10. The openings of the housing for the movement of mechanical drives are not 

covered with the rubber flappers. 
11. The unit has not installed any DG set and is having electric connection as a 

source of supply. 
12. As informed, domestic effluent is cleared through mobile tankers after storing in 

septic tank. 
13. Also, the unit has failed to comply with the special conditions of the consent to 

operate earlier granted to the unit. 

And whereas, it is clear that the unit has failed to comply with the provisions of 
the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of 
Pollution) Act, 1981, Special conditions of the earlier granted consent to operate under both 
the acts as well as with the guidelines laid down by the Government for such units. 

And whereas, it has now been proposed to initiate action against the industry 
under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing before 
Environmental Engineer, Regional Office, Rupnagar on &01 at o0 Av 
to explain as to why the proposed action may not be taken against the unit, failing which it 

will be presumed that unit has nothing to say and the Board shall go ahead to take the 
proposed action without giving any further notice/opportunity. 

Environment iEngine 
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No. 

To 

PUNJAB 

|960 

Subject: 

Punjab Pollution Control Board 
Regional Office-Rupnagar 

Water 

# 281, Giani Zail Singh Nagar, Rupnagar-140001 

Rupnagar. 

eeroropar@gmail.com 
Registered 

M/s Fateh Stone Crusher, 
Village Swara, Tehsil Anandpur Sahib, 

Date: 09osT 

Show cause Notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of pollution) Act, 1981. 

Whereas it is mandatory on the part of an industry to obtain the 'consentS to 
establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 
industrial plant. 

And whercas, it is mandatory on the part of the industry to obtain the Consent to 
operate of the Board urnder the provisions of the Water (Prevention & Control of Pollution) Act, 
1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into 
the atmosphere. 

And whereas, it is alsO mandatory on the pat of the industry to install adequate 
and appropriate pollution control device, to contain the concentration of various pollutants in 
the emissions/discharge by it within the permissible limits as prescribed by the Board. 

And whereas, the industry was granted renewal 'consent to operate' under the 
(Prevention 8 Cortrol of Pollution) Act, 1974 VIde 

CTOW/Renewal/RPN/2023/23247798 dated 19.09.2023 valid upto 30.09.2024 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2023/23247788 
dated 19.09.2023 valid upto 30.09.2024 for Crushing, Screening & Washing of Stone 
Aregates @ 15000 C T/day 

no 

And whereas, the industry has further obtained auto-renewal of consents of Water 

(Prevention & Control of Pollution) Act, 1974 VIde no. CTO/Renewal/RPN/2024/26661326 dated 
02.09.2024 valid upto 02.09.2034 and the Air (Prevention & Control of Pollution) Act, 1981 vide 

no. CTO/Renewal/RPN/2024/26661319 dated 02.09.2024 valid upto 02.09.2034 for operation of 
crushing, screening & washing of river bed material @ 15,000 CFT/day. 

And whereas, the Hon'ble NGT, New Delhi plcased to pass an order dated 21.04.2025 in 

OA no. 52 of 2024 titled as "Navjot S1ngh Sidhu & Ors. Versus State of Punjab & Ors", wherein 
para no. 10 of the orders, which is re-phrased as under: 

"10. The Punjab Pollution Controi Board (PPCB) will also submit a report 
disclosing ttc compliance of the CTO conditions by the stone crushers and 
also disclose if ambient air quality in the area and the carrying capacity 
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1 

And whereas, in compliance to the above said orders the ndustry was visited by 

the Officer of the Board on 19.08.2025 and contacted Sh. Lakhwindcr Singh, Manager of the 
unit. During visit, it was observed as under: 

2 

3 

5 

6 

examination by the PPCB. Let the report in terms of the above be filed by 
the concerned Authorities within a period of S0X Months. " 

Fateh Stone Crusher, 

8. 

The unit is a stone crusher and screening cum-washing unit and was in 

operation. 

4. Few ends of conveyor beltS are not covered with rubber chutes in order to control 

The unit has provided Environmental data board at the entrance of the unit 

The unit has installed 02 Javws, 02 Rotopractor & 02 screens. But, the 

same has not been properly covered/enclosed with Tin/GI shccts. 

the dust emissions. 

The openings of the housing for the movement of mochanical drives 2 

covered with the rubber flappers. 

The unit is not carrying out regular spraying on dust emitting points, as dust was 
seen blown by wind from the end of conveyor belts. 

7. The unit has provided re-circulation tank for re-circulation of wastewater along 

with recirculation pump. But, the pump was lying in dysfunctional condition. 
The unit has not provided sprinkler along the ramp in order to supress the dust 

emissions being generated from vehicular movemcnt. 

9. No DG set has been installed on site and the unit is having electric connection for 

operations. 

10. Aiso, the unit is partially with the specal conditions of consent tO operate earlier 

granted to the unit. 

And whereas, it is clear that the unit has failed to comply with the provisions of the 

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) 

Act, 1981, Special conditions of the earlier granted consent to operate under both the acts as 
well as with the guidelines laid down by the Government for such units. 

And whereas, it has now been proposed to initiate action against the industry under the 

provisions of the Water (Prevention 8& Control of Pollution) Act, 1974 and the Air (Prevention 
Control of Pollution) Act, 1981 after affording an opportunity personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing before 

Environmental Engineer, Regional Office, Rupnagar on to9:65 at ||:00 AM to 
explain as to why the proposed action may not be taken against the unit, failing which it will be 
presumed that unit has nothing to say and the Board shall go ahead to take the proposed action 
without giving any further notice/opportunity. 

Environmental Engineer 
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No. 

To 

PUNJAB 

Subject: 

|492 

PUNJAB POLLUTION CONTROL BOARD 

Regional Office 
# 281, Giani Zail Singh Naqar, Rupnagar-140001 

eeroropar@gmail.com 

Water 

Regd. 

M/s Captain Stone Crushing & Screening Plant, 
Vill. Diwari, P.O. Sarsa Nangal, 

1 

Tehsil & Distt. Roopnagar. 

Whereas it is mandatory on the part of an industry to obtain the 'consents to 
establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 
industrial plant. 

2 

And whereas, it is mandatory on the part of the industry to obtain the consent 
to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 
into the atmosphere. 

Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Captain Stone Crushing & Screening 
Plant, Vill. Diwari, P.0. Sarsa Nangal, Tehsil & Distt. Roopnagar. 

And whereas, it is also mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contain the concentration of various 
pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 
Board. 

And whereas, the industry was granted renewal 'consent to operate' under the 
(Prevention 

CTOW/Renewal/RPN/2023/23599065 dated 24.09.2023 valid upto 30.09.2028 and the Air 
(Prevention & Control of Pollution) ACt, 198I VIde n0. CTOA/Renewal/RPN/2023/235990o1 

Dated: 

of Aggregates @ 4000 CFT/day. 

dated 24.09.2023 valid upto 30.09.2028 for the operation of Crushing, Screening & WNashing 

Control of Pollution) Act, 1974 vide no. 

And whereas, the Honble NGT, New Delhi pleased to pass an order dated 21.04.2025 in OA no. 52 of 2024 titled as "Navjot Singh Sichu & Ors. Versus State of Puniah 
Wein para no. 10 of the orders, which is re-phrased as under: 

"10. The Punjab Pollution Control board (PPCB) will also submit a renort 
disclosing the compliarnce of the CTO conditions by the stone crusha 

amblent air quality in the area and the carnving and also disclose 
capacity examination by the PPCB. Let the report in terms of the above 

o flod hy the concerned Authorities 

And whereas, the Industry was 
within a period of six months < 

18.08.2025 and contacted Sh. Sohan Singh, Munshi. During visit, it was observed as under: 
visited by the Officer of the Board on 

The unit is a stone crusher and screening-cum-washing unit and is in operation. 

The unit has provided Environmental data board at the entrance of the unit. 
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3 

4. 

5. 

6. 

7. 

8 

9 

10. 

11. 

12. 

The unit has installed Jaws, Rotopractor in its premises and the same aro 

covered with TIN/GI sheets. 

No provision is there to cover the conveyor belts from node to node with 
thick sheets. 

Ends of conveyor belts are not covered with proper Telescopic chute from 
top of discharge point to the ground level. 

The screening cum washing plant has not installed sprinklers on movement 
area as well as on the ramp. but the representative informed that manyal 
spraying is being done at all dust emitting points on regular basis. 

The unit has provided re-circulation tank for re-circulation of wastewater 

Huge quantity of fine material is lying at site and the representative of the 
industry has informed that the same is not lifted due to rainy season, as i 
becomes difficult to /handling the material in rainy season and the same 

will be lifted soon. 

The approach roads and the ramp are metaled/stabilized with river bed material. 

Green belt of three rows of trees is provided along the periphery. 

The openings of the housing for the movement of mechanical drives are not 

covered with the rubber flappers. 

The unit has not installed any DG set and is having electric connection as a source of 
supply. 

The unit has provided septic tank for disposal of domestic effluent onto 

land for plantation purposes. 

And whereas, it is clear that the industry has failed to comply with the 
provisions 
f the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 as well as with thes guidelines laid down by the Government 
for such units, intentionally and deliberately. 

And whereas, it has now been proposed to initiate action against the industry 
under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing before 
Environmental Engineer, Regional Office, Rupnagar on at (00 any 

to explain as to why the proposed action may not be taken against the unit, failing which it 
will be presumed that unit has nothing to say and the Board shall go ahead to take :ne 
proposed action without giving any further notice/opportunity. 

nEnvironmental Engineer 
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No. 

To 

PUNJAB 

Subject: 

doos 

1 

PUNJAB POLLUTION CONTROL BOARD 

Regional Ofice 

Water 

# 281, Giani Zail Singh Nagar, Rupnagar-140001 
eeroropar@gmail.com 

Regd. 

M/s Jagdambe Stone Crusher & Screening Plant, 
Vill. Diwari, 

2. 

Tehsil & Distt. Roopnagar. 

Whereas it is mandatory on the part of an industry to obtain the 'consents to 
establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 
industrial plant. 

Dated: 

And whereas, it is mandatory on the part of the industry to obtain the consent 
to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 
into the atmosphere. 

Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Jagdambe Stone Crusher & Screening 
Plant, Vill. Diwari, Tehsil & Distt. Roopnagar. 

And whereas, it is also mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contain the concentration of various 
pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 
Board. 

And whereas, the industry was granted fresh 'consent to operate' under the 
(Prevention Control of Pollution) Act, 1974 vide no. 

STOW/Fresh/RPN/2023/23700402 dated 05.10.2023 valid upto 30.09.2028 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/RPN/2023/23700854 dated 
05.10.2023 valid upto 30.09.2028 for Crushing of river bed material @ 2500 CFT/day. 

And whereas, the Hon'ble NGT, New Delhi pleased to pass an order dated 21.04.2025 in OA n0. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of Punjab & Ors". wherein para no. 10 of the orders, which is re-phrased as under: 

"10. The Punjab Pollution Control Board (PPCB) will also submit a report disclosing the compliance of the CTO conditions by the stone crushers and also disclose if ambient air quality in the area and the carrying capacity examination by the PPCB. Let the report in terms of the above he filed by the concerned Authorities within a period of six nonths. " 
And whereas, the industry was visited by the Officer of the Board on 

18. 08 2025 and contacted Sh. Parminder Singh Johar. During Visit, it was observed as under: 

The unit is a stone crusher and screening-cum-washing unit and is in oneratin 

The unit has provided Environmental data board at the entrance of the tmik 
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3. 

4. 

5. 

6. 

7. 

8. 
9 

10. 

11. 

7admha Ctana rehn 

The unit has installed Jaws. Rotopractor in its premises and the same are 

covered with TIN/GI sheets. 

No provision is there to cover the conveyor belts from node to node with thick 
sheets. 

Ends of conveyor belts are not covered with proper Telescopic chute from top 
of discharge point to the ground level. 

The screening cum washing plant has not installed sprinklers on movement 
area as well as on the ramp. but the representative informed that manual 
spraying is being done at all dust emitting points on regular basis. 
The unit has not provided re-circulation tank for re-circulation of wastewater. 
The wastewater is being collected in the nearby land and recirculated from 

the same for washing purposes. 

The approach roads and the ramp are metaled/stabilized with river bed material. 
Green belt of three rows of trees is provided along the periphery. 
The openings of the housing for the movement of mechanical drives are not 
covered with the rubber flappers. 

The unit has not installed any DG set and is having electric connection as a source of 
supply. 

12. The unit has provided collection tank for storage of domestic effluent which is 
further being cleared through mobile tankers. 

And whereas, it is clear that the industry has failed to comply with the 
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 

Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 
such units, intentionally and deliberately. 

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing. 

As such, you are, hereby, afforded an opportunity of personal hearing before 

Environmental Engineer, Regional Office, Rupnagar on 

to explain as to why the proposed action may not be taken against the unit, failing which 
will be presumed that unit has nothing to say and the Board shall go ahead to take the 

proposed action without giving any further notice/opportunity. 

,Environmehtal Engineer 
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No. 

To 

PUNJAB 

(949 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 
Regional Office 

# 281, Giani Zail Singh Nagar, Rupnagar-140001 
eeroropar@gmail.com 

Regd. 

M/s Saini Screening & Washing Plant, Vill. Diwari, P.O. Sarsa Nangal, Tehsil & Distt. Roopnagar. 

1 

Dated: 

Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act. 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Saini Screening & Washing Plant, Vi Diwari, P.0. Sarsa Nangal, Tehsil 8& Distt. Roopnagar. 

Wnereas it is mandatory on the part of an industry to obtain the consents tO 
establish (NOC) of the Board under the provisions of the Water (Prevention & Control o 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establisn an 
industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain the consent 
to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & control of Pollution) Act 1981 for discharge of emissions 
into the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 
Board. 

And whereas, the industry was granted renewal 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide 

CTOW/Renewal/RPN/2023/237 13279 dated 05.10.2023 valid upto 30.09.2028 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2023/23713273 
dated 05.10.2023 valid upto 30.09.2028 for operation of crushing and screening cum washing 
plant of capacity @ 6000 cft/day. 

And whereas, the Hon'ble NGT, New Delhi pleased to pass an order dated 21.04.2025 
in OA no. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of Punjab & Ors" 
wherein para no. 10 of the orders, which is re-phrased as under: 

"10. The Punjab Pollution Control Board (PPCB) will also submit a report 

disclosing the complance of the CTO conditions by the stone crushers 

and also disclose if ambient air quality in the area and the carrving 

Capacity examination by the PPCB. Let the report in terms of the above 

be filed by the concerned Authorities withina period of six months " 

no. 

And whereas, the industry was VisIted by the Officer of the Board on 

18.08.2025 and contacted Sh. Rajinder Singh. During visit, it was observed as under: 

The unit is a stone crusher and screening-cum-washing unit and is in operation. 
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2 

3 

4 

5. 

6. 

7. 

9 

The unit has provided 
Environmental 

data board at the entrance of the unit. 

The unit has installed Jaws, 
Rotopractor in its premises and the same are 

12. 

covered with TIN/GI sheets. 

No provision is there to cover the conveyor belts from node to node with thick 

sheets. 

Ends of conveyor belts are not covered with proper length of Telescopic chute 

from top of discharge point to the ground level. 

The screening cum washing plant has not installed sprinklers on movement 

area as well as on the ramp. but the representative 
informed that manual 

spraying is being done at all dust emitting points on regular basis. 

The unit has provided re-circulation tank for re-circulation of wastewz: 

water is overflowing from the tank. 

The approach roads and the ramp are metaled/stabilized with river bed material 

Green belt of three rows of trees is provided along the periphery. 

10. The openings of the housing for the movement of mechanical drives are not 

covered with the rubber flappers. 

11. Fine material (silt) has found stacked at site & water is overflowing from 

tank. 

The unit has not installed any DG set and is having electric connection as a Source of 

supply. 

13. The unit has provided collection tank for storage of domestic effluent. 

And whereas, it is clear that the industry has failed to comply with the 
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Governnment for 

such units, intentionally and deliberately. 

And whereas, it has now been proposed to initiate action against the industry under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing. As such, you are, hereby, afforded an opportunity of personal hearing before Environmental Engineer, Regional Office, Rupnagar on to exolain as to why the proposed action may not be taken against the unit, failing which It 

at 00ay 
will be presumed that unit has nothing to say and the Board shall ao ahead to take the proposed action without giving any further notice/opportunity. 

uloj2s 

nvironmenta Engineer 
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PUNJAB POLLUTION CONTROL BOARD

No. 124                Dated: 09.01.2026

To

M/s Shera Screening Plant, 
Village Manguwal,
Tehsil & Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Shera Screening Plant, Village
Manguwal, Tehsil & Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 

to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 

into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board.

And whereas, the industry was granted renewal 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2023/23618775 dated 30.09.2023 valid upto 30.09.2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2023/23618764

dated 30.09.2023 valid upto 30.09.2028 for operation of Crushing, Screening & Washing of 

Aggregates @ 6000 CFT/day. 

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 26.12.2025. During visit, it was observed as under:

1. The unit is a stone crusher -cum- screening and washing plant. During visit, no 

representative was present on site. However, from the physical conditions it could be 
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adjudged that the plant is operated regularly as processed material was observed on 

site.

2. The unit has provided Environmental data board at the entrance of the unit but not 

updated.

3. The unit has installed Jaws, Rotopractor in its premises and the same are not 

covered/enclosed with Tin/GI sheets.

4. Conveyor belts of proper quality material are provided but not covered from the top. 

5. Telescopic chutes has not been provided. 

6. The unit has provided re-circulation tank for re-circulation of wastewater. However, an

underground piping system has been laid in order to discharge water from unit into 

open land which further leads to River Sirsa flowing nearby. As such, the unit is not 

discharging water as per Environmental Norms.

7. The approach roads and the ramp are metaled/stabilized with river bed material.

8. No representative was present as such mode of disposal of domestic effluent could not 

be verified.

9. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 

Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 

such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD

No. 125                Dated: 09.01.2026

To

M/s Maan Stone Crusher & Screening Unit & Maan Stone Supplier, 
Village Manguwal,
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Maan Stone Crusher & Screening Unit 
& Maan Stone Supplier, Village Manguwal, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 

to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 

into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board.

And whereas, the industry was granted renewal 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2023/23746025 dated 10.10.2023 valid upto 30.09.2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2023/23746007 

dated 10.10.2023 valid upto 30.09.2028 for Stone crusher-cum-screening/washing plant of 

capacity of river bed material @11000 CFT/day.

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 26.12.2025 and contacted Sh. Karam Khosla, Prop. of the unit. 

During visit, it was observed as under:

1. The unit is a stone crusher -cum- screening and washing plant and was in operation. 

2. The unit has not provided Environmental data board at the entrance of the unit.
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3. The unit has installed Jaws, Rotopractor in its premises and the same are not 

covered/enclosed with Tin/GI sheets.

4. Conveyor belts of proper quality material are provided but not covered from top.

5. Telescopic chutes are not provided.

6. Manual spraying is being done at all dust emitting points on regular basis.

7. The unit has  not installed sprinklers on movement area as well as on the ramp.

8. The unit has provided re-circulation tank for re-circulation of wastewater.

9. The approach roads and the ramp are metaled/stabilized with river bed material.

10. Green belt of three rows of trees are provided along the periphery.

11. The opening of the housing for the movement of the mechanical drives, conveyor belts 

are not sealed/covered with flexible rubber flaps.

12. Fine material is available at site. The representative was advised to clear the same.

13. The water spray system is interlocked with the main crushing operation.

14. Currently, there is no provision of washrooms on site and construction work of the 

same is under process.

15. The unit has not installed any DG set and is having electric connection as a source of 

supply.

16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 

Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 

such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity personal hearing.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD 
Regional Office 

# 281, Glanl Zall Singh Nagar, Rupnagar-140001 
eeroropar@gmall.com 

No. l 27 
To 

Regd. Dated: o 1 / o I / 2 o 2 6 

Subject: 

M/s Baba Stone Crusher, 
Village Manguwal, PO Sarsa Nangal, 

Distt. Rupnagar. 
Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Baba Stone Crusher, Village 
Manguwal, PO Sarsa Nangal, Distt. Rupnagar. 

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain the consent 

to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 

into the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution co_ntrol device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board. 

And whereas, the industry was granted fresh 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Fresh/RPN/2024/26766703 dated 20.09.2024 valid upto 30.09.2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/RPN/2024/26766389 dated 

20.09.2024 valid upto 30.09.2028 for Crushing and Washing of Aggregates @ 4500 CFT/day. 

And whereas, the Hon'ble NGT, New Delhi pleased to pass an order dated 

21.04.2025 in OA no. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of Punjab & 

Ors", wherein para no. 10 of the orders, which is re-phrased as under: 

"10. The Punjab Pollution Control Board (PPCB) will also submit a 

report disclosing the compliance of the CTO conditions by the stone 

crushers and also disclose if ambient air quality in the area and the 

carrying capacity examination by the PPCB. Let the report in terms of 

the above be filed by the concerned Authorities within a period of six 

months. 11 

And whereas, In compliance to the above said Orders, the Industry was visited 

by the Officer of the Board on 26.12.2025 and contacted Sh. Goldy, Munshi of the unit and 

Sh. Bhajan, Prop. of the unit. During visit, It was observed as under: 

1. The unit is a stone crusher -cum-screening and washing plant and was In operation. 
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2. The unit has provided Environmental data board at the entrance of the unit. 

3. The unit has installed Jaws, Rotopractor in its premis~s. However, the same 

are not fully covered/enclosed from all sides with Tin/GI sheets. 

4. Conveyor belts of proper quality material are provided and are covered from top. 

s. Telescopic chute of 03 feet height has been provided, which is less than the standard 

height. 

6. The unit has installed sprinklers on movement area as well as on the ramp. 

7. The approach roads and the ramp are metaled/stabilized with river bed material 

8. The unit has provided re-circulation tank for re-circulation of wastewater but the water 

is being bye passed through piping system to nearby land. 

9. The approach roads and the ramp are metaled/stabilized with river bed material. 

10. The opening of the housing for the movement of the mechanical drives, conveyor belts 

are not sealed/covered with flexible rubber flaps. 

11. Fine material is available at site. The representative was advised to clear the same. 

12. The water spray system is interlocked with the main crushing operation but the same 

is not operated, dust emission was there. The representative informed that the fault 

will be repaired shortly. 

13. The unit has provided septic tank for storage of domestic effluent which is further 

discharged onto land for plantation purposes. 

14. The unit has not installed any DG set and is having electric connection as a source of 

supply. 

15. The industry has not provided bag filte_r house as APCD. 

And whereas, it is clear that the industry has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 

Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 

such units, intentionally and deliberately. 

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show cause. 

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act. 

Enviro~~gineer 
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PUNJAB POLLUTION CONTROL BOARD

No. 105                   Dated: 09.01.2026

To

M/s G.s. & Bothers Stone Screening Plant, 
VPO Chandpur Bella, Kotla Power House, Tehsil Anandpur Sahib,
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s G.s. & Bothers Stone Screening Plant, 
VPO Chandpur Bella, Kotla Power House, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 

to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 

into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board.

And whereas, the industry was granted renewal 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2021/16093292 dated 09.07.2021 valid upto 30.09.2026 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2021/16093275 

dated 09.07.2021 valid upto 30.09.2028 for operation of screening-cum-washing plant only @ 

10000 CFT/day.

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 03.01.2026 and contacted representative of the unit named Sh. 

Deepak Verma. During visit, it was observed as under:
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1. The unit was in operation. 

2. The unit has provided Environmental data board at the entrance of the unit but not 

updated.

3. The unit has installed Jaws, Rotopractor in its premises and the same are 

covered/enclosed with Tin/GI sheets.

4. Conveyor belts of proper quality material are provided and covered from top.

5. Ends of conveyor belts were not provided with chutes.

6. Manual spraying is being done at all dust emitting points on regular basis.

7. The unit has provided re-circulation tank for re-circulation of wastewater but the 

water is being bye passed through piping system to nearby land.

8. The approach roads and the ramp are metaled/stabilized with river bed material.

9. Green belt of three rows of trees is provided along the periphery.

10. The opening of the housing for the movement of the mechanical drives, conveyor 

belts are not sealed/covered with flexible rubber flaps.

11. Fine material is available at site. The representative was advised to clear the same.

12. The water spray system is interlocked with the main crushing operation is being 

provided and was in working condition.

13. The unit has provided septic tank for storage of domestic effluent which is further 

discharged onto land for plantation purposes. 

14. The unit has not installed any DG set and is having electric connection as a source 

of supply.

15. The unit has provided CCTV/PTZ Camera at site.
16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 

Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 

such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD

No. 106                             Dated: 09.01.2026

To

M/s Saini Stone Crusher & Screening Plant, 
Village Chandpur,
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Saini Stone Crusher & Screening 
Plant, Village Chandpur, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 
establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 
industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 
to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 
into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contain the concentration of various 
pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 
Board.

And whereas, the industry was granted renewal 'consent to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTOW/Renewal/RPN/2019/11467647 dated 11.10.2019 valid upto 30.09.2023 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2019/11467511 
dated 11.10.2019 valid upto 30.09.2023 for Crushed, Screened, Washed River Bed Material @ 
3800 CFT/day.

And whereas, the industry was again granted auto-renewal 'consent to operate' 
under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTO/Renewal/RPN/2023/24462151 dated 15.12.2023 valid upto 15.12.2028 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2023/24407754
dated 15.12.2023 valid upto 15.12.2028 for Crushed, Screened, Washed River Bed Material @ 
3800 CFT/day.

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 
by the Officer of the Board on 03.01.2026 and contacted representative of the unit named Sh. 
Gurtej Singh. During visit, it was observed as under:

1. The unit was in operation. 
2. The unit has provided Environmental data board at the entrance of the unit.  

However, the same is not updated.
3. The unit has installed Jaws, Rotopractor in its premises and the same are 

covered/enclosed with Tin/GI sheets.

1043126



4. Conveyor belts of proper quality material are provided and covered from top.
5. Ends of conveyor belts were not provided with chutes.
6. Manual spraying is being done at all dust emitting points on regular basis.
7. The unit has provided re-circulation tank for re-circulation of wastewater but the 

water was overflowing through the tanks to the nearby land.
8. The approach roads and the ramp are metaled/stabilized with river bed material.
9. Green belt of three rows of trees is provided along the periphery.
10. The opening of the housing for the movement of the mechanical drives, conveyor 

belts are not sealed/covered with flexible rubber flaps, due to glitch and repair work 
in machines.

11. Fine material is available at site. The representative was advised to clear the same.
12. The water spray system is interlocked with the main crushing operation is being 

provided and was in working condition.
13. The unit has provided septic tank for storage of domestic effluent but it was 

overflowing.
14. The unit has not installed any DG set and is having electric connection as a source of 

supply.
15. The unit has provided CCTV/PTZ Camera at site.

And whereas, it is clear that the industry has failed to comply with the 
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 
such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 
under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 
within 15 days, from issuance of this notice to show cause as to why the purposed action may 
not be taken, failing which it will be presumed that the industry has nothing to say and the 
Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD

No. 107                              Dated: 09.01.2026

To

M/s Chandigarh Stone Crusher, 
Village Saplma, Tehsil Sri Anandpur Sahib,
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Chandigarh Stone Crusher, Village 
Saplma, Tehsil Anandpur Sahib, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 
establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 
industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 
to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 
into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contain the concentration of various 
pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 
Board.

And whereas, the industry was granted varied 'consent to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTOW/Varied/RPN/2023/21582312 dated 11.04.2023 valid upto 30.09.2024 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/RPN/2023/21628708 dated 
11.04.2023 valid upto 30.09.2024 for Crushing-cum-Screening & Washing of Aggregates @ 
12000 CFT/day.

And whereas, the industry was again granted auto-renewal 'consent to operate' 
under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTO/Renewal/RPN/2024/26974280 dated 30.09.2024 valid upto 30.09.2027 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2024/26974385
dated 30.09.2024 valid upto 30.09.2027 for Crushing-cum-Screening & Washing of Aggregates 
@ 12000 CFT/day.

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 
by the Officer of the Board on 03.01.2026 and contacted representative of the unit named Sh. 
Kuldeep Singh. During visit, it was observed as under:

1. The unit was in operation. 
2. The unit has provided Environmental data board at the entrance of the unit.
3. The unit has installed Jaws, Rotopractor in its premises and the same are 

partially covered/enclosed with Tin/GI sheets.
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4. Conveyor belts of proper quality material are provided but not covered from the top.
5. Ends of conveyor belts were not provided with chutes.
6. Manual spraying is being done at all dust emitting points on regular basis.
7. The unit has provided re-circulation tank for re-circulation of wastewater but the 

tanks provided were empty and the water was being discharged through pipes to 
nearby land without recirculation.

8. The approach roads and the ramp are metaled/stabilized with river bed material.
9. Green belt was provided at only one side of the periphery.
10. The opening of the housing for the movement of the mechanical drives, conveyor 

belts are partially sealed/covered with flexible rubber flaps, due to glitch and repair 
work in machines.

11. Fine material is available at site. The representative was advised to clear the same.
12. The water spray system is interlocked with the main crushing operation is being 

provided and was in working condition.
13. The unit has provided septic tank for storage of domestic effluent which is further 

discharged onto land for plantation purposes. 
14. The unit has not installed any DG set and is having electric connection as a source 

of supply.
15. The unit has provided CCTV/PTZ Camera at site.
16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the 
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 
such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 
under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 
within 15 days, from issuance of this notice to show cause as to why the purposed action may 
not be taken, failing which it will be presumed that the industry has nothing to say and the 
Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD

No. 108                      Dated: 09.01.2026

To

M/s G.s. Screening Plant, 
Village Nangran, Tehsil Nangal,
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s G.s. Screening Plant, Village Nangran, 
Tehsil Nangal, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 
establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 
industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 
to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 
into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contain the concentration of various 
pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 
Board.

And whereas, the industry was granted renewal 'consent to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTOW/Renewal/RPN/2022/20318482 dated 22.11.2022 valid upto 30.09.2023 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2022/20264989 
dated 22.11.2022 valid upto 30.09.2023 for operation of Screening-cum-Washing plant only @ 
7,000 CFT/day.

And whereas, the industry was again granted auto-renewal 'consent to operate' 
under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTO/Renewal/RPN/2023/24071262 dated 30.10.2023 valid upto 30.10.2028 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2023/24071248
dated 30.10.2023 valid upto 30.10.2028 for operation of Screening-cum-Washing plant only @ 
7,000 CFT/day.

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 
by the Officer of the Board on 03.01.2026 and no representative or workmen were 
found. During visit, it was observed as under:

1. The unit was not in operation. 
2. The unit has provided Environmental data board at the entrance of the unit but not 

updated.
3. The unit has installed Jaws, Rotopractor in its premises and the same are 

not covered/enclosed with Tin/GI sheets.
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4. Conveyor belts of proper quality material are provided but not covered from the top.
5. Ends of conveyor belts were not provided with chutes.
6. Manual spraying is not being done at all dust emitting points on regular basis.
7. The unit has provided re-circulation tank for re-circulation of wastewater but the 

tanks provided were overflowing the waste water was being discharged through a 
channel to a nearby drain.

8. The approach roads and the ramp are metaled/stabilized with river bed material.
9. Green belt was provided at only one side of the periphery.
10. The opening of the housing for the movement of the mechanical drives, conveyor 

belts are not sealed/covered with flexible rubber flaps.
11. A heap of fine material is available at site and lying in stagnated condition.
12. The water spray system is interlocked with the main crushing operation is being 

provided but at time was found not in operation.
13. The unit has not provided septic tank for storage of domestic effluent.
14. The unit has not installed any DG set and is having electric connection as a source 

of supply.
15. The unit has not provided CCTV/PTZ Camera at site.
16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the 
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 
such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 
under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 
within 15 days, from issuance of this notice to show cause as to why the purposed action may 
not be taken, failing which it will be presumed that the industry has nothing to say and the 
Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD

No. 111                       Dated: 09.01.2026

To

M/s Shakti Stone Crusher & Screening Plant,
Village Dher & Mahain, Tehsil Anandpur Sahib,
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Shakti Stone Crusher & Screening 
Plant, Village Dher & Mahain, Tehsil Anandpur Sahib, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 

to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 

into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board.

And whereas, the industry was granted renewal 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2023/23691626 dated 20.10.2023 valid upto 30.09.2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2023/23691614 

dated 20.10.2023 valid upto 30.09.2028 for Crushing, Screening and Washing of Stone 

Aggregates @ 4800 CFT/day.

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 06.01.2026 and contacted representative of the unit named Sh. 

Satpal Singh. During visit, it was observed as under:

1103132



1. The unit was in operation. 

2. The unit has provided Environmental data board at the entrance of the unit but not 

updated.

3. The unit has installed Jaws, Rotopractor in its premises and the same are

partially covered/enclosed with Tin/GI sheets.

4. Conveyor belts of proper quality material are provided but not covered from the top.

5. Ends of conveyor belts were not provided with chutes.

6. Manual spraying is not being done at all dust emitting points on regular basis.

7. The unit has provided re-circulation tank for re-circulation of wastewater but the 

tanks provided were overflowing and the waste water was being discharged through 

a channel to a nearby land.

8. The approach roads and the ramp are metaled/stabilized with river bed material.

9. Green belt of three rows of trees is provided along the periphery.

10. The opening of the housing for the movement of the mechanical drives, conveyor 

belts are not sealed/covered with flexible rubber flaps.

11. A heap of fine material is available at site and lying in stagnated condition.

12. The water spray system is interlocked with the main crushing operation is being 

provided but at time was found not in operation.

13. The unit has not installed any DG set and is having electric connection as a source 

of supply.

14. The unit has provided CCTV/PTZ Camera at site.

15. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 

Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 

such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD

No. 112                       Dated: 09.01.2026

To

M/s V.s. Associates, 
VPO Dher, Tehsil Anandpur Sahib,
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s V.s. Associates, VPO Dher, Tehsil 
Anandpur Sahib, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 

to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 

into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board.

And whereas, the industry was granted renewal 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2023/23847367 dated 28.10.2023 valid upto 30.09.2029 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2023/23847535 

dated 28.10.2023 valid upto 30.09.2029 for Crushed, Screened, Washed River Bed Material @ 

6500 CFT/day.

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 06.01.2026 and no representative but workmen were 

found. During visit, it was observed as under:
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1. The unit was not in operation at time of visit.

2. The unit has provided Environmental data board at the entrance of the unit but not 

updated.

3. The unit has installed Jaws, Rotopractor in its premises and the same are

partially covered/enclosed with Tin/GI sheets.

4. Conveyor belts of proper quality material are provided but not covered from the top.

5. Ends of conveyor belts were not provided with chutes.

6. Manual spraying is being done at all dust emitting points on regular basis.

7. The unit has provided re-circulation tank for re-circulation of wastewater but the 

waste water was being discharged to a nearby land causing stagnancy at site.

8. The approach roads and the ramp are metaled/stabilized with river bed material.

9. Green belt was provided at only one side of the periphery.

10. The opening of the housing for the movement of the mechanical drives, conveyor 

belts are not sealed/covered with flexible rubber flaps.

11. A heap of fine material is available at site and lying in stagnated condition.

12. The water spray system is interlocked with the main crushing operation is being 

provided.

13. The unit has not installed any DG set and is having electric connection as a source 

of supply.

14. The unit has provided CCTV/PTZ Camera at site.

15. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 

Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 

such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD

No. 114                       Dated: 09.01.2026

To

M/s Guru Mehar Stone Crusher,
Village Swara, Tehsil Anandpur Sahib,
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Guru Mehar Stone Crusher, Village 
Swara, Tehsil Anandpur Sahib, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 

to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 

into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board.

And whereas, the industry was granted renewal 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2023/23600267 dated 30.09.2023 valid upto 30.09.2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2023/23600264

dated 30.09.2023 valid upto 30.09.2028 for Crushing, Screening & Washing of Stone 

Aggregates @ 15000 CFT/day.

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 06.01.2026 and contacted representative of the unit named Sh. 

Chirag Sachdeva. During visit, it was observed as under:
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1. The unit was in operation. 

2. The unit has provided Environmental data board at the entrance of the unit.

3. The unit has installed Jaws, Rotopractor in its premises and the same are

partially covered/enclosed with Tin/GI sheets.

4. Conveyor belts of proper quality material are provided but not covered from the top.

5. Ends of few conveyor belts are not covered with rubber chutes in order to control         

the dust emissions.

6. Manual spraying is being done at all dust emitting points on regular basis.

7. The unit has provided re-circulation tank for re-circulation of wastewater but the 

tanks provided were not fully operational and the waste water was being discharged 

through nearby river through drain.

8. The approach roads and the ramp are metaled/stabilized with river bed material.

9. Green belt of three rows of trees is provided along the periphery.

10. The opening of the housing for the movement of the mechanical drives, conveyor 

belts are not sealed/covered with flexible rubber flaps.

11. A heap of fine material is available at site and lying in stagnated condition.

12. The water spray system is interlocked with the main crushing operation is being 

provided.

13. The unit has not installed any DG set and is having electric connection as a source 

of supply.

14. The unit has provided CCTV/PTZ Camera at site.

15. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 

Control of Pollution) Act, 1981 as well as with the guidelines laid down by the Government for 

such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001

1173139



      

      PUNJAB POLLUTION CONTROL BOARD

No. 90                    Dated: 09.01.2026

To

M/s Ak Mineral,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Ak Mineral, Vill Agampur, Tehsil Anandpur Sahib, Distt. 
Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2023/23309470

dated 01/09/2023 valid upto 30/09/2028 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Renewal/RPN/2023/23309278 dated 31/08/2023 valid upto 30/09/2028

for Crushing, Screening & Washing of River Bed Material @ 15,000 CFT/Day.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 

And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 07.01.2026 and Sh. Karan Singh (Representative of the unit) was 

contacted. During visit, it was observed as under:

1. The unit was in operation. 

2. The unit has provided Environmental data board but the same was not updated.

3. The machinery installed by the unit was not properly covered.

4. Conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes.
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6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. No provision of boundary wall found on site.

15. The industry has not installed any cameras at site.

16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No. 91                    Dated: 09.01.2026

To

M/s Gk Lakshmi Ganpati Minerals,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Gk Lakshmi Ganpati Minerals, Vill Agampur, Tehsil Anandpur 
Sahib, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2023/23214611

dated 31/08/2023 valid upto 30/09/2028 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Renewal/RPN/2023/23214493 dated 31/08/2023 valid upto 30/09/2028

for Crushing, Screening & Washing of River Bed Material @ 15,000 CFT/Day only.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 

And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 07.01.2026 and Sh. Lalu Chauhan (Representative of the unit) was 

contacted. During visit, it was observed as under:

1. The unit was in operation. 

2. The unit has provided Environmental data board.

3. The machinery installed by the unit was not properly covered.

4. Conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes.
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6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. No provision of boundary wall found on site.

15. The industry has installed 05 no. of cameras at site.

16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No.92                          Dated: 09.01.2026

To

M/s Guru Nanak Stone Crusher,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Guru Nanak Stone Crusher, Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2023/20700514

dated 12/01/2023 valid upto 30/09/2023 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Renewal/RPN/2023/20700605 dated 12/01/2023 valid upto 30/09/2023

for Crushing, Screening & Washing of Aggregates @ 4,000 CFT/Day.

And whereas, the industry has obtained auto-renewal of 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2023/24565596 dated 28.12.2023 valid upto 28.12.2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2023/24565629 dated

28.12.2023 valid upto 28.12.2028.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 

And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 07.01.2026 and Sh. Rakesh Dhillon (Representative of the unit) was 

contacted. During visit, it was observed as under:
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1. The unit was in operation. 

2. The unit has not provided Environmental data board.

3. Some of the machinery installed by the unit was not properly covered.

4. Some of the conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes.

6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates but the process water was observed to be getting stagnant 

at a point near machinery rather than being carried to the recirculation tank.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. No provision of boundary wall found on site.

15. The industry has installed 07 no. of cameras at site.

16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No. 93                   Dated: 09.01.2026

To

M/s J.t.r. Stone Crusher & Screening Plant,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s J.t.r. Stone Crusher & Screening Plant, Vill Agampur, Tehsil 
Anandpur Sahib, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2021/16512742 

dated 20/08/2021 valid upto 30/09/2023 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Renewal/RPN/2021/16512713 dated 20/08/2021 valid upto 30/09/2023

for Stone crusher and screening cum washing plant @ 9500 CFT/day.

And whereas, the industry has obtained auto-renewal of 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2023/24137251 dated 20.11.2023 valid upto 20.11.2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2023/24137249 dated 

20.11.2023 valid upto 20.11.2028.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 
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And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 05.01.2026 and Sh. Ashok Singh (Representative of the unit) was 

contacted. During visit, it was observed as under:

1. The unit was in operation. 

2. The unit has provided Environmental data board.

3. Some of the machinery installed by the unit was not properly covered.

4. Conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes.

6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. Temporary provision of boundary wall found on site.

15. The industry has installed 04 no. of cameras.

16. The industry has not provided bag filter house as APCD

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No. 94                   Dated: 09.01.2026.

To

M/s M.s. Minerals,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s M.s. Minerals, Vill Agampur, Tehsil Anandpur Sahib, Distt. 
Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry has obtained auto-renewal of 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2025/30236646 dated 30.10.2025 valid upto 30.10.2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2025/30236649 dated 

30.10.2025 valid upto 30.10.2028 for Crushing, screening and washing of aggregates @ 1000 

CFT/day.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 

And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 05.01.2026 and Sh. Dalbir Singh (Representative of the unit) was 

contacted. During visit, it was observed as under:

1. The unit was in operation. 

2. The unit has provided Environmental data board but the same was not updated.

3. The machinery installed by the unit was not properly covered.
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4. Conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes for some of the conveyor belts 

while chutes provided over others were of short length.

6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. The industry has provided barb wire fencing but not provision of boundary wall 

found on site.

15. The industry has installed 06 no. of cameras.

16. The industry has not provided bag filter house as APCD

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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                   PUNJAB POLLUTION CONTROL BOARD

No.95                                             Dated: 09.01.2026

To

M/s Rama Aggregates & Screeners,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act by M/s Rama Aggregates & Screeners, Vill 
Agampur, Tehsil Anandpur Sahib, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 

'consents to establish' (NOC) of the Board under the provisions of the Water (Prevention 

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 

1981 to establish an industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the 

consent to operate of the Board under the provisions of the Water (Prevention & Control 

of Pollution) Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for 

discharge of emissions into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of 

various pollutants in the emissions/discharge by it within the permissible limits as 

prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2023/23309239 dated 05/09/2023 valid upto 30/09/2028 and 

the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/Renewal/RPN/2023/23308871 dated 05/09/2023 valid upto 30/09/2028 for

Crushing, Screening & Washing of River Bed Material @ 15,000 CFT/Day.

-phrased as under:

report disclosing the compliance of the CTO conditions by the stone 

crushers and also disclose if ambient air quality in the area and 

the carrying capacity examination by the PPCB. Let the report in 

terms of the above be filed by the concerned Authorities within a 

And whereas, in compliance to the above said Orders, the unit was 

visited by the officer of this office on 07.01.2026 and Sh. Ravinder Lumba

(Representative of the unit) was contacted. During visit, it was observed as under:

1. The unit was in operation. 

2. The unit has provided Environmental data board.

3. Some of the machinery installed by the unit was not properly covered.

4. Conveyor belts found on site but were not covered.
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5. Ends of some of the conveyor belts were provided with chutes of short 

length and others not provided with chutes.

6. Provision found in place for water spray to be carried out at all dust 

emitting points and transfer points.

7. No provision of water spray found on the boundary wall and movement 

area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to 

increase the same.

10. The unit has not covered the opening of the housing for the movement of 

the mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water 

from washing of aggregates.

12. The industry has provided septic tank for treatment of domestic effluent 

being discharged onto land for plantation.

13. No DG set was found on site.

14. No provision of boundary wall found on site.

15. The industry has installed 08 no. of cameras at site.

16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 as well as with the guidelines laid down 

by the Government for such units, intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the 

industry under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 

and the Air (Prevention & Control of Pollution) Act, 1981 after affording an opportunity 

of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in 

writing within 15 days, from issuance of this notice to show cause as to why the 

purposed action may not be taken, failing which it will be presumed that the industry 

has nothing to say and the Board shall go ahead to take the proposed action under the 

provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No. 96                Dated: 09.01.2026

To

M/s Royal Stone Crusher,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Royal Stone Crusher, Vill Agampur, Tehsil Anandpur Sahib, Distt. 
Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/RPN/2023/21372173 dated 

22/03/2023 valid upto 30/09/2024 and the Air (Prevention & Control of Pollution) Act, 1981 

vide no. CTOA/Fresh/RPN/2023/21372168 dated 22/03/2023 valid upto 30/09/2024 for 

Crushing, Screening and Washing of River Bed Material @ 4500 CFT/day.

And whereas, the industry has obtained auto-renewal of 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2024/27077998 dated 04.10.2024 valid upto 04.10.2029 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2024/27077990 dated 

04.10.2024 valid upto 04.10.2029.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 
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And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 05.01.2026 and Sh. Rohit Sharma (Representative of the unit) was 

contacted. During visit, it was observed as under:

1. The unit was in operation. 

2. The unit has provided Environmental data board but the same was not updated.

3. The machinery installed by the unit was not properly covered.

4. Poor quality and partially damaged conveyor belts were found on site and same 

were not covered.

5. Ends of conveyor belts were not provided with chutes for some of the conveyor belts 

while chutes provided over others were of short length.

6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates but was covered with mud.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. Temporary provision of boundary wall found on site.

15. The industry has installed 16 no. of cameras.

16. The industry has not provided bag filter house as APCD

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No. 97                 Dated: 09.01.2026

To

M/s Saptarishi Stone Crusher,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Saptarishi Stone Crusher, Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2023/23878404

dated 24/10/2023 valid upto 30/09/2028 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Renewal/RPN/2023/23877232 dated 24/10/2023 valid upto 30/09/2028

for Crushing, Screening & Washing of Aggregates @ 15,000 CFT/Day.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 

And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 07.01.2026 and Sh. Joginder Singh (Representative of the unit) was 

contacted. During visit, it was observed as under:

1. The unit was in operation. 

2. The unit has provided Environmental data board.

3. The machinery installed by the unit was not properly covered.

4. Some of the conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes.
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6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates but the same was found filled with mud during visit.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. No provision of boundary wall found on site.

15. The industry has installed 10 no. of cameras at site.

16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No. 98                   Dated: 09.01.2026

To

M/s Satgur Stone Crushing Private Limited,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Satgur Stone Crushing Private Limited, Vill Agampur, Tehsil 
Anandpur Sahib, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2023/24238413

dated 05/12/2023 valid upto 30/09/2024 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Renewal/RPN/2023/24238411 dated 05/12/2023 valid upto 30/09/2024

for Crushing, Screening and Washing of River Bed Material @ 20,000 CFT/day.

And whereas, the industry has obtained auto-renewal of 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2024/24237662 dated 10.08.2024 valid upto 10.08.2029 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2024/24237658 dated 

10.08.2024 valid upto 10.08.2029.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 
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And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 05.01.2026 and Sh. Surinder Kumar (Representative of the unit) was 

contacted. During visit, it was observed as under:

1. The unit was in operation. 

2. The unit has provided Environmental data board but the same was not updated.

3. The machinery installed by the unit was not properly covered.

4. Conveyor belts found on site were covered.

5. Ends of conveyor belts were not provided with chutes for some of the conveyor belts 

while chutes provided over others were of short length.

6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates but was found damaged during visit.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. Temporary provision of boundary wall found on site.

15. The industry has installed 08 no. of cameras.

16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001

1353157



      

      PUNJAB POLLUTION CONTROL BOARD

No. 99                           Dated: 09.01.2026

To

M/s SNM Corporation,
Vill Agampur, Tehsil Anandpur Sahib, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Snm Corporation, Vill Agampur, Tehsil Anandpur Sahib, Distt. 
Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2021/14092356 

dated 08/01/2021 valid upto 30/09/2024 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Renewal/RPN/2021/14092243 dated 08/01/2021 valid upto 30/09/2024

for screening cum washing plant only 11000 cft/day.

And whereas, the industry has obtained auto-renewal of 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2024/26952078 dated 28.09.2024 valid upto 28.09.2029 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2024/26952055 dated 

28.09.2024 valid upto 28.09.2029.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 

And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 07.01.2026 and Sh. Balram Singh (Representative of the unit) was 

contacted. During visit, it was observed as under:
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1. The unit was in operation. 

2. The unit has provided Environmental data board but the same was not updated.

3. The machinery installed by the unit was not properly covered.

4. Conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes.

6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates but the same was found filled with mud during visit.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. No provision of boundary wall found on site.

15. The industry has not installed any cameras at site.

16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No. 100                             Dated: 09.01.2026

To

M/s Ludhiana Stone Crusher & Screening Plant,
Vill Ailgran, Tehsil Nangal, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Ludhiana Stone Crusher & Screening Plant, Vill Ailgran, Tehsil 
Nangal, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Varied/RPN/2019/10548868 dated 

13/08/2019 valid upto 30/06/2024 and the Air (Prevention & Control of Pollution) Act, 1981 

vide no. CTOA/Varied/RPN/2019/10548651 dated 13/08/2019 valid upto 30/06/2024 for

Crusher, screening cum washing of aggregates @ 4500 CFT/day.

And whereas, the industry has obtained auto-renewal of 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2024/26776301 dated 12.09.2024 valid upto 12.09.2029 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2024/26776269 dated 

12.09.2024 valid upto 12.09.2029.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 

And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 07.01.2026 and Sh. Dalbir Singh (Representative of the unit) was 

contacted. During visit, it was observed as under:
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1. The unit was in operation. 

2. The unit has provided Environmental data board but the same was not updated.

3. The machinery installed by the unit was covered.

4. Some of the conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes.

6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The ramp was stabilized but the movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. No provision of boundary wall found on site.

15. The industry has installed 08 no. of cameras at site.

16. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No. 101               Dated: 09.01.2026

To

M/s Neelkanth Traders,
Vill Ailgran, Tehsil Nangal, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Neelkanth Traders, Vill Ailgran, Tehsil Nangal, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/RPN/2024/25451212 dated 

02/05/2024 valid upto 30/09/2025 and the Air (Prevention & Control of Pollution) Act, 1981 

vide no. CTOA/Fresh/RPN/2024/25451187 dated 02/05/2024 valid upto 30/09/2025 for

Screening and Washing of River Bed Material @ 5000 CFT/day.

And whereas, the industry has obtained auto-renewal of 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2025/29974078 dated 26.09.2025 valid upto 26.09.2027 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2025/29970285 dated 

26.09.2025 valid upto 26.09.2027.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 

And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 07.01.2026 and Sh. Ravinder Singh (Representative of the unit) was 

contacted. During visit, it was observed as under:

1. The unit was in operation. 
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2. The unit has provided Environmental data board but the same was not updated.

3. The machinery installed by the unit was not properly covered.

4. Conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes.

6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. No provision of boundary wall found on site.

15. The industry has installed 04 no. of cameras at site.

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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      PUNJAB POLLUTION CONTROL BOARD

No. 102               Dated: 09.01.2026

To

M/s Malwa Screening Unit,
Vill Algran, Tehsil Nangal, 
Distt. Rupnagar.

Subject: Show cause notice for violations of the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act by M/s Malwa Screening Unit, Vill Algran, Tehsil Nangal, Distt. Rupnagar.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial 

plant.

And whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions into the 

atmosphere.

And whereas, it is also mandatory on the part of the industry to install adequate 

and appropriate pollution control device, to contain the concentration of various pollutants in 

the emissions/discharge by it within the permissible limits as prescribed by the Board.

And whereas, the industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2020/13179099

dated 28/09/2020 valid upto 30/09/2024 and the Air (Prevention & Control of Pollution) Act, 

1981 vide no. CTOA/Renewal/RPN/2020/13178505 dated 28/09/2020 valid upto 30/09/2024

for Screening & Washing Of Aggregates @6000CFT/day.

And whereas, the industry has obtained auto-renewal of 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2024/27397121 dated 02.12.2024 valid upto 02.12.2029 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2024/27397111 dated 

02.12.2024 valid upto 02.12.2029.

-phrased as under:

disclosing the compliance of the CTO conditions by the stone crushers and 

also disclose if ambient air quality in the area and the carrying capacity 

examination by the PPCB. Let the report in terms of the above be filed by the 

And whereas, in compliance to the above said Orders, the unit was visited by the 

officer of this office on 07.01.2026 and Sh. Bablu Ram (Representative of the unit) was contacted. 

During visit, it was observed as under:

1. The unit was in operation. 
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2. The unit has provided Environmental data board but the same was not updated.

3. The machinery installed by the unit was not properly covered.

4. Conveyor belts found on site but were not covered.

5. Ends of conveyor belts were not provided with chutes.

6. Provision found in place for water spray to be carried out at all dust emitting points 

and transfer points.

7. No provision of water spray found on the boundary wall and movement area.

8. The ramp was stabilized but the movement area was not stabilized.

9. The industry has provided staggered plantation and was advised to increase the 

same.

10. The unit has not covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps.

11. The industry has provided recirculation tank for recycling of waste water from 

washing of aggregates.

12. The industry has provided septic tank for treatment of domestic effluent being 

discharged onto land for plantation.

13. No DG set was found on site.

14. No provision of boundary wall found on site.

15. The industry has installed 10 no. of cameras at site but none was operational 

during visit.

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 as well as with the guidelines laid down by the Government for such units, 

intentionally and deliberately.

And whereas, it has now been proposed to initiate action against the industry 

under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 after affording an opportunity of Show Cause.

As such you are, hereby given an opportunity to file the reply, if any, in writing 

within 15 days, from issuance of this notice to show cause as to why the purposed action may 

not be taken, failing which it will be presumed that the industry has nothing to say and the 

Board shall go ahead to take the proposed action under the provisions of the said Act.      

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB 

PUNJAB POLLUTION CONTROL BOARD 
Regional Office 

# 281, Giani Zail Singh Nagar, Rupnagar-140001 
eeroropar@gmail.com 

No. \ S 2. 

To 

Regd. Dated: o 9 / o l / 2.. o 2- 6 

Subject: 

M/s Jai Ambey Stone Crusher, 
Panjera Road, VPO Bharatgarh, 
Tehsil & Distt. Roop Nagar 

Advisory to comply with the provisions of the Water (Prevention & 
Control of Pollution) Act, 1974 and the Air (Prevention & Control of 
Pollution) Act, 1981 and code of practice prescribed for Stone 
Crusher-cum-Screening & Washing Plants. 

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant. 

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board. 

And whereas, the industry was granted renewal 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2021/16390960 dated 13.08.2021 valid upto 30.06.2026 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2021/16390949 

dated 13.08.2021 valid upto 30.06.2026 for operation of Crushing, screening & washing of 

aggregates@ 3500 CFT/day (10,50,000 cft/annum). 

And whereas, the Hon'ble NGT, New Delhi pleased to pass an order dated 

21.04.2025 in OA no. 52 of 2024 titled as "Navjot Singh Sidhu & Ors. Versus State of Punjab & 

Ors", wherein para no. 10 of the orders, which is re-phrased as under: 

"10. The Punjab Pollution Control Board (PPCB) will also submit a 

report disclosing the compliance of the CTO conditions by the stone 

crushers and also disclose if ambient air quality in the area and the 

carrying capacity examination by the PPCB. Let the report in terms of 

the above be filed by the concerned Authorities within a period of six 

months.// 

And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 08.01.2026 and contacted Sh. Munish Garg (Partner). During 

visit, it was observed as under: 

1. The unit is a stone crusher unit and is in operation. 

2. The unit has provided Environmental data board at the entrance of the unit. 

3. The unit has installed Jaws, Rotopractor in its premises and the same are 

covered/enclosed with Tin/GI sheets. 

4. Conveyor belts of proper quality material are provided and covered from top. 
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5. Telescopic chute of OS feet height has been provided. 

6. Manual spraying Is being done at all dust emitting points on regular basis. 

7.. The unit has provided re-circulation tank for re-circulation of wastewater. 

8. Toe approach roads and the ramp are metaled/stabilized with river bed material. 

9. Green belt of three rows of trees is provided along the periphery. 

10. Toe unit has covered the opening of the housing for the movement of the 

mechanical drives, conveyor belts etc. with flexible rubber flaps. 

11. Fine material is not present at site. 

12. The unit has provided collection tank for storage of domestic effluent which is 

further discharged onto land for plantation purposes. 

13. The unit has not installed any DG set and is having electric connection as a source 

of supply. 

14. The unit has provided CCTV Camera at site. 

15. The industry has not provided bag filter house as APCD. 

And whereas, it is clear that the unit is partially complying with the code of 

practice stipulated for such units. 

As such, you are advised to comply with the code of practice prescribed for 

Stone Crusher-cum-Screening & Washing Plants, failing which action will be initiated against 

the unit under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and 

the Air (Prevention & Control of Pollution) Act, 1981 without issuing any further 

notice/ opportunity. 

Environ gineer 
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PUNJAB POLLUTION CONTROL BOARD

No. .123                Dated: 09.01.2026

To

M/s J.m. Enterprises, 
Vill. Sarsa Nangal,
Tehsil & Distt. Rupnagar.

Subject: Advisory to comply with the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 and code of practice prescribed for Stone 

Crusher-cum-Screening & Washing Plants.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent 

to operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of emissions 

into the atmosphere.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board.

And whereas, the industry was granted fresh 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Fresh/RPN/2025/28878084 dated 07.07.2025 valid upto 30.06.2030 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/RPN/2025/28878074 dated 

07.07.2025 valid upto 30.06.2030 for Crushing, Screening & Washing of Aggregates @ 4000 

CFT/day.

-phrased as under:

And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 19.12.2025 and contacted Sh. Sunny Kumar, Munshi of the 

unit. During visit, it was observed as under:

1543176



1. The unit is a stone crusher -cum- screening and washing plant and was in operation. 

2. The unit has provided Environmental data board at the entrance of the unit.

3. The unit has installed Jaws, Rotopractor in its premises and the same are 

covered/enclosed with Tin/GI sheets.

4. Conveyor belts of proper quality material are provided but not covered from top.

5. Telescopic chute of 03 feet height has been provided, which is less than the standard 

height.

6. Manual spraying is being done at all dust emitting points on regular basis.

7. The unit has provided re-circulation tank for re-circulation of wastewater. 

8. The approach roads and the ramp are metaled/stabilized with river bed material.

9. Green belt of three rows of trees is provided along the periphery.

10. Fine material is found at site; the representative was advised to filled the same will in 

low lying areas.

11. The unit has not installed any DG set and is having electric connection as a source of 

supply.

And whereas, it is clear that the unit is partially complying with the code of 

practice stipulated for such units.

As such, you are advised to comply with the code of practice prescribed for 

Stone Crusher-cum-Screening & Washing Plants, failing which action will be initiated against 

the unit under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and 

the Air (Prevention & Control of Pollution) Act, 1981 without issuing any further 

notice/opportunity. 

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD

No. 109                       Dated: 09.01.2026

To

M/s Shivalik Stone Crusher, 
Village Nangran Kalmot, Tehsil Nangal,
Distt. Rupnagar.

Subject: Advisory to comply with the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 and code of practice prescribed for Stone 

Crusher-cum-Screening & Washing Plants.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board.

And whereas, the industry was granted varied 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Renewal/RPN/2020/13705995 dated 17.09.2020 valid upto 30.09.2024 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/2020/13705974

dated 17.09.2020 valid upto 30.09.2024 for operation of stone crusher only 10000 CFT/day.

And whereas, the industry was again granted auto-renewal 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2023/24003189 dated 24.10.2023 valid upto 24.10.2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2023/24003187

dated 24.10.2023 valid upto 24.10.2028 for operation of stone crusher only 10000 cft/day.

-phrased as under:

1763198



And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 03.01.2026 and contacted representative of the unit named Sh. 

Bittu Cheema. During visit, it was observed as under:

1. The unit was not in operation at time of visit.

2. The unit has provided Environmental data board at the entrance of the unit but not 

updated.

3. The unit has installed Jaws, Rotopractor in its premises and the same are 

covered/enclosed with Tin/GI sheets.

4. Conveyor belts of proper quality material are provided.

5. Ends of conveyor belts were not provided with chutes. 

6. Manual spraying is being done at all dust emitting points on regular basis.

7. The unit has provided re-circulation tank for re-circulation of wastewater. 

8. The approach roads and the ramp are metaled/stabilized with river bed material.

9. Green belt was provided at only one side of the periphery.

10. The opening of the housing for the movement of the mechanical drives, conveyor 

belts are not sealed/covered with flexible rubber flaps.

11. The unit was found dumping its fine material along the road side and was also 

advised for filling up low lying area.

12. The water spray system is interlocked with the main crushing operation.

13. The unit has provided septic tank for storage of domestic effluent which is further 

discharged onto land for plantation purposes. 

14. The unit has not installed any DG set and is having electric connection as a source 

of supply.

15. The unit shall install/construct boundary wall along its periphery.

16. The unit has not provided CCTV/PTZ Camera at site.
17. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the unit is partially complying with the code of 

practice stipulated for such units.

As such, you are advised to comply with the code of practice prescribed for 

Stone Crusher-cum-Screening & Washing Plants, failing which action will be initiated against 

the unit under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and 

the Air (Prevention & Control of Pollution) Act, 1981 without issuing any further 

notice/opportunity. 

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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PUNJAB POLLUTION CONTROL BOARD

No. 110                       Dated: 09.01.2026

To

M/s Sangera Stone Crusher & Screening Plant,
Village Swara, Tehsil Sri Anandpur Sahib,
Distt. Rupnagar.

Subject: Advisory to comply with the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 and code of practice prescribed for Stone 

Crusher-cum-Screening & Washing Plants.

Whereas it is mandatory on the part of an industry to obtain the 'consents to 

establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant.

And whereas, it is also mandatory on the part of the industry to install 

adequate and appropriate pollution control device, to contain the concentration of various 

pollutants in the emissions/discharge by it within the permissible limits as prescribed by the 

Board.

And whereas, the industry was granted varied 'consent to operate' under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTOW/Varied/RPN/2023/23718498 dated 06.10.2023 valid upto 30.09.2024 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Varied/RPN/2023/23606681 dated 

06.10.2023 valid upto 30.09.2024 for Crushing & Screening/ Washing of river bed material @ 

10000 CFT/day.

And whereas, the industry was again granted auto-renewal 'consent to operate' 

under the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewal/RPN/2024/27007370 dated 26.09.2024 valid upto 26.09.2029 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2024/27007353

dated 26.09.2024 valid upto 26.09.2029 for Crushing & Screening/ Washing of river bed 

material @ 10000 CFT/day.

-phrased as under:
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And whereas, in compliance to the above said Orders, the industry was visited 

by the Officer of the Board on 06.01.2026 and contacted representative of the unit named Sh. 

Surinder. During visit, it was observed as under:

1. The unit was in operation at time of visit.

2. The unit has provided Environmental data board at the entrance of the unit but not 

updated.

3. The unit has installed 03 Jaws, 02 Rotopractosr in its premises and the same 

are not covered/enclosed with Tin/GI sheets.

4. Conveyor belts of proper quality material are provided but not covered from the top.

5. Ends of conveyor belts were not provided with chutes.

6. Manual spraying is being done at all dust emitting points on regular basis.

7. The unit has provided re-circulation tank for re-circulation of wastewater but the 

tanks provided were not fully operational and the waste water was being discharged 

through nearby river through drain.

8. The approach roads and the ramp are metaled/stabilized with river bed material.

9. Green belt of three rows of trees is provided along the periphery.

10. The opening of the housing for the movement of the mechanical drives, conveyor 

belts are not sealed/covered with flexible rubber flaps.

11. A heap of fine material is available at site and lying in stagnated condition.

12. The water spray system is interlocked with the main crushing operation.

13. The unit has provided septic tank for storage of domestic effluent which is further 

discharged onto land for plantation purposes. 

14. The unit has not installed any DG set and is having electric connection as a source of 

supply.

15. The unit shall install/construct boundary wall along its periphery.

16. The unit has provided CCTV/PTZ Camera at site.

17. The industry has not provided bag filter house as APCD.

And whereas, it is clear that the unit is partially complying with the code of 

practice stipulated for such units.

As such, you are advised to comply with the code of practice prescribed for 

Stone Crusher-cum-Screening & Washing Plants, failing which action will be initiated against 

the unit under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and 

the Air (Prevention & Control of Pollution) Act, 1981 without issuing any further 

notice/opportunity. 

Environmental Engineer

Regional Office - Rupnagar, #281, Giani Zail Singh Nagar, Rupnagar-140001
E-mail: eeroropar@gmail Web:www.ppcb.punjab.gov.in

Phone: 01881-351001
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